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ENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

0OA 29; 67,87, 113, 126, 137, 181, 212, 266, 268,

©269,277,281,:299, 300, 301, 302, 303, 319, 325,

326,327,328, 329,331,333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373, 380, 381, 384, 386, 388, 390, 392, 393, 394,
395,400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635,791, 822, 880, 898, 904, 905, 939, 942,

| 952, 1100, 1202, 1225 of 2013

Thursday, this the 6" day of March, 2014

CORAM:
Hom'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. 0A 29/2013

l. C.H. Mohammed Yasin
= S/o Kidavu Koya, -

Chamayath House, Kiltan Island,
Union Territory of LLakshadweep-682 558

[RS]

T.P.Latheef
-S/o Atteka

Thiruvathapura, Kiltan Island, ‘

Union Territory of Lakshadweep-682 558 , Applicants

(By Advocate: Mr.Shabu Sreedharan)

LY

Versus

I. Union Territory of lakshadweep represented by
the Administrator, Kavarathi [sland-682 555

o

The Director of Panchayath
* Union Territory of Lakshadweep
Kavarathi Island-682 555
3. . The Chairperson -

Village (Dweep) Panchayath
‘Kiltan Island, Union Territory of Lakshadweep-682 558




4. The Executive Officer .

Vill age (Dweep) Panchayath
| Klltan Island Union Territory of [.akshadweep- 682 558

5. T h_efPr:mcxpal;
~ Govérnment Senior Secondary School SR
Kiltan Island ‘ A
Umon Femtory of Lakshadweep-682 558. Respondents ™«

(By Advocate: (Mr.S.Radhakrlshnan (R1,2 & 5)
' (Mr.R.Ramdas (R3)

2. OA 672013

I Seedikoya.M.
S/o Abbosala Koya
Malayattlyoda Kiltan Island
' _Umon Temtory of Lakshadweep-682 558.

| Malsha I
S/o KlddVU Komalam

T henakkal House Kiltan Island
Umqn Territory of Lakshadweep-682 558.

3]

3. Abdulla'A.P.
S/o Khalid
Alimapura, Kiltan Island
Union Territory of LLakshadweep-682 558.

4. Ra71 »

5. Sayed ,Muhammed Koya C.H.
- Slo, Muthukoya
Chamayath House, Kiltan Island
Umon Temtory of Lakshadweep-682 558.

6. Rafeck (hm H M.

S/o Abdul Rehman

/\llyal House Kiltan Island

Umon lemtory of Lakshadweep-682 558. Applicants

I :':.‘-"‘S?habu Srecdharan)

Versus



ct01 of Panchayath
Umo Territory of Lakshadweep
Kavalatm sland 682 555

3. T he Cha1rpe1 son
Vlllage (Dweep) Panchayath
Klltan sland Union Temtory of Lakehadweep 682558

4, The Executive Officer
Village (Dweep) Panchayath
Kiltan Island
Umon T emtoxy of L akshadweep 682 558 Respondents

(By Advocate (Mr S.Radhakrishnan (Rl 2& 4)

3. OA 87/20]3

L. Abdul Salam P. P, ,age 43
S/o Qaldmuhammed
Puthlyapula Kiltan Island
Lakshadweep

Applicants

Versus

]. "J he Admmlstrator
~ . Union Territory of Lakshadweep -
Kavalathl -682 555

[he Dire "Qr,'Department of Science & Technology
° [akshadweep Administration,
' and-682 555-

al Officer
nvironment Warden

partment off Environment and Forest,
sland Lakshadweep -682 558

VN

4, 1 hc C 1anperson Village (Dweep) Panchayath co
Klltan lsland Lakshadweep-682 558 Respondent;



>

10,

B A

Mr.S.Radhékrishnan (R1,2 & 3)
~(Mr.R.Ramidas — R4)

6-A 11 3:-/2‘0.:1-3 3

Muthukoya T, P
Sho Kidave Haji
Thnuvathapuxa Kiltan, Lakshadweep.

' Sallh P

S/ Ibrahxm Haji
-Pandala Klltan Lakshadweep.

Yacoob P K
S/o Suban A.

: Punn,akkad, Kiltan, Lakshadweep.

| A11 Mohammed

S/o /\ttaka Allyax Kiltan, Lakshadweep

(unhlkoya AP,
S/o. Sayed Muhammed P.K.
(F\I'lak-kallyapura Kiltan, Lakshadweep.

Sathal C II

' S/o MQhammed P.
_ Chadlpura?l(

iijtan, L ékshadweep.

(By Ad»ocate Ms Dalsy [ Daniel)

Versus

Applicants



1

' 1he Administrator
Union Territory of Lakshadweep
Kavarathi-682 555.

Tlﬁevtlhairpe'l 'son
Vlllage (Dweep) Panchayath
°Klllal’1 687 558

1 he Employment Ofﬂcel
Kdleath] Lakshadweep 682 555

D,i rgctor of’ Panchayath
Department of Panchayath
Kavarathi — 682 555

The Executive Officer
Village (Dweep) Panchayat, Kiltan — 682 558

F léft:icAultuxal Assistant
Vlllage (Dweep) Panchayat, Kiltan-682 558.

(U]

Asadulla K C

S/o Yousuff

Kanmchetta Kiltan Island
UI ofLakshdadwcep 682 558

Kunhl M ,
S/o-/\mbukoya

S/o Mohammed
}\omalam Klltan Island
Ul ( f_Lakshdadwcep 682 558

Salecm P. P
S/o Harhsa .

Pulhenpula K]ltan Island
Uf ofI akshdadweep -682 558

;K.:iitan Island ‘
adweep-682 558

- Respondents



6. KunhiK.P..
S/0. Pukoya 5

-Kauampal’ly; Kl,; Itan Island
UT sh'dadweep -682 558

7. Abdul Kasnn P V.
*S/o. Muneer o
Pcm_amvell Kiltan Island ’
UT of Lakshdadweep-682 558. Applicants

(By Advocate: Mr.Shabu Sreedharan)
Versus

l. I;Jﬁiolq .’:l‘crritqry of Lakshadweep represented by
the Admih_istrgtvor, Kavarathi Island-682 555

2. ':’I'h.e.Dnéc'tox of Panchayath
Unjon’ Felrltoxy of Lakshadweep
Kdvaxathl Island-682 555

3. The Ch;aix_'perSOn

Village (Dweep) Panchayath

Kiltan Island, Union Territory of Lakshadweep-682 558
4. The Executive Officer _

Vlllaga (Dweep) Panchayath

Klltan Island Umon Territory ofLakshadweep -682 558

5. ’l?h_;é -nv1ronmem Warden
fiment ofiEnvironment and Forest

nal; ﬁce,:Klltan [sland
Umon Temtmy of Lakshadweep 682 558. Respondents

(By Advp’Cate_ju . _(MI".S.Radhakrlshnan (R1,2,4 & 5)
6 0A 13"77'/2'01'3'3 |
b Jalaludheen K K.

S/o Shalk Poovalap
Poovaldp HouSe Kiltan [sland,

8




)

4. Ameerah A P
~ Slo Syed Mohammed ,
» Arakalapura House, Kiltan Island,
UT of Lakshadweep-682 558.

‘ 5. Tsmail T
Slo Yusuf
T hohyoda House, Kiltan Island,
uT of}Lakshadweep-682 558.

6. gyed Mohammed Koya K.P.
Slo Mohammed

Kanjipura House, Kiltan Island,
U',T, of Lak‘shadWeep-682 558.

7. Kd&lmkoya CH.
- S/o Muthukoya
Ammipura House, Kiltan Island,
UT of Lakshadweep-682 558. Applicants

(By #\dvocate MIS habu Sreedharan)

Versus

2. l he Duectox of Panchayath
Umon E.’I‘eu 1toly of Lakshadweep

S

3. The Chalrp“;o;
Village 'Dw ep) Panchayath

S. ]he Asslstant"Engmeel
,Llectllcal gub D1v1310n
Klltan Island -
: Umon T emtoxy of Lakshadweep-682 558. Respondents




'Radhakrishnan (R1,2,4 & 5)

I Sadakalhulla A age 38
S/o-Kunhi Ahammed
AJnad House Klltan [sland
I akshadweep

2. Nararulla P T age 26
Slo Kunhl
Pallnthlthlyoda House Kiltan Island
« Lakshadweep: -

(By Ad'voéé,té: Ms.Dééisy [. Daniel)
Versus

. Thc Admlmsuatm

Umon T emtory of Lakshadweep

Kdlealhl 682 555S.

2. T he Chanpenson
y;_llage ‘_"D,weep) Panchayath

(%)

Depam ,entvéfP‘anchayath
Kavar athl 682 558

SN

(By Advocate \/11 S Radhakmhnan (R1& 3)

8. OANo 212/2013

l’ P. Havvabl W/o Abdul Salam
l_ abouxexi Agncultwal Department,
Agati-Island;: Rés;dmg at Pallipuram House,

I lhé Directo{{df Agriculture
Union T CII‘ltOIy of Lakshadweep
N Kavalatu lsland';.— 682 555.

Applicants

Respondents

Applicant



‘ 'Tll'e:"Adminisfrator :
Union Térritory ofLakshadweep
Kavarattl Island 682 555.

Sabir AliL K&
Kunyathlyoda House
Kiltan Island. ™ ;

[\

- C.P. Firoz .
Chemmanam Palli House
Kalpeni Island.

(OS]

K.P. (,lleriyakoya
Kaluppathapula House,
l(alpem Island

MG Haftor
“Pakklpura Hduse
Kalpem Island

e

5. llabsa A
Allkome House
Klltan Island

6. A P :Naseema
Aynapula House

(\dlnlnlstlatlon of the Union Territory

ofLakshadweep, Kavarathi — 682 555.
2. _TheDirector. (Serv1ces)

Admmlsu auon of the Union Territory

of L akshadweep (Secretariat),

KavaraLtlF 682 55S.

)

Depaltmen vEnvnonment of Forests

Respondents

Applicants

Respondénts
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(By Advocate MI S. Radhalmshnan)

10. () A No 268/2013

G ayed Mohammed
Muliayam {ouse, Agatti Island
Umon Ten 1t01y, Lakshadweep.

2. B M Mansoor
“S/o. L ate A.C: Mohammed Jalaluddm
Bharkath Manzil
Agati Island, Union Territory
Lakshadweep.

(By Advocate: Mr. Grashious Kuriakose)
Versus
L. ] hc Admmlstr atox

Umon Temtoxy of Lakshadweep,
Kavalathl 682 555.

2. 1hc Dneclox ofPanchayath
' Depaltmcnt of Panchayath
J{ayalgttl —682 555.

& Employment)

KaQéxalhx ' 682 555

5. S:p:ecial Ofﬁcfjeii

Village (Dweep Panchayat, Agatti) — 682 558.

“(By Ad\/l(;ééie: MIS Ra'dhakrishnan)
11. ()A 269/2013 '

Ahammcd Bd@hee
S/O T. Youm

age 32

Itan Island,

.Grashious Kuriakose)

- Applicants

Respondents

Applicant
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-Versus

2. 'jl'-‘he‘r-fClbairpei"écv)nf
Village (Dweep) Panchayath
Kiltan-682 558 -

3. The AEmpl(')yllnénf Officer
Kavarathi, Lakshadweep-682 555.

4. Director of:ﬁéhéhayath
Department of Panchayath
Kavarathi -682 555

5. !Ifh:e!:]}SX‘eucutive' Officer
Village (Dweep) Panchayath
K‘_i_]tai’l.‘682 558’

6. I_';ﬂ'oxjti'ciiltural‘ A'ésiétant .
Village (Dweep) Panchayat,
Kiltan-682 555

(By Advocate: . (Mr.S.Radhakrishnan (R1,3 & 6)

“Versus

Respondents

Applicant



12

ep) Panchayath, .
‘Respondents
(By Adv dhakrishnan -R1-3)
13._
I, P
Sio Sayld V (
Vallomkadlyodu
=Kiltan Island -L.akshadweep
2. Sayed Badqsha Muhideen S.V.
Shahar Ban Vilas House
Chetlat. Applicants

(By Ad"yo;_cfa,te: M_I'fGl'ashious Kuriakose, Sr. & Ms.Daisy 1 Daniel)

Versus

Th A_dmlmstxatox
UT of Lakshadweep, Kavarathi-682 555.-

2. Dnec101
Suence & Technology
Chetlat 682 556

3. Dnectox ofPanchayath
RLnal Development Depanmem of Panchayath
Chetlal 682 556

gep) Pe}nchayath
5. Addl.’rSu'b;_Dlvfsmnal Officer
Chetlat 682 556

6. Jumot Sexentlﬁc Officer
Chetlal 682 556.

/\ceb.untq .Of: yel :
' ' la;]1i-682 555. - Respondents




I AK Sajeed
Akkala ‘ ‘ouse

-Kalpénl 1sland

3. /—\.1;‘ Ahadabl. .
Athanam Thottam House
Kalpenivlsla.nd;

4. -P.P.Sulaikha
Ulhlyd Pandaram House
Kalpem Island
5. C P Noouehan
Chemimanam’ Palh House
Kalpem lsland

6 'AK Beeb1 :
Al alkkalar House
Kalpem Island

7. M P Mohammed
Mull)puxa House
Kalpeni Is]and ,

'B. Gangesh)
Versus

p : stxator .
Admlm;stfatmn -of the Union Territory

of Lakshadweep, Kavarathi — 682 555.

'I he' Dnectmi (Sewnces)

2.
Admmlstxatlon of the Union Territory
ofLak%hadwe;:p (Secretariat),

3.

I._‘-::vf ‘;f_‘ N .f , )
(By Ad}v;'o'é;a.t_fa': Mr. S. Radhakrishnan)

Applicants

Respondents



po——

-

15.

I

10.

I

12.

14

B.Koya, age 42,
S/o Bammad, Bilutheth House
<Andrott Island. ’

B.Ahammed, age 43
S/o Mohammed, Bakakada House
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott [sland.

P.P.Hassan, agev4 I,
S/o Sayeed Bukari M.P.,Pandathpura House,
Andrott Island.

M.P.Pookunhi, age 50
S/o Khader, Matharapura House,
Andrott Island.

M.Bampathi, age 50,
“S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed Yaseen, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island. .

'l“.P.Shamsuddeen, age 30,
S/o Kunhi Koya, Thattampokkada House,
Andrott Island. '

B.Mullakoya, age 43
S/o Kidave, Bithnatt House, Kavaratti Island.

JP.P.Fathimath, age 41,

[D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island. o ‘

A.Jamal, age 48,
S/o Abdulla Attalada, Aliyathara House,
Andrott Island.



16.

18.

20.

2].

22.

23.

24.

15

A .Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House,
Andrott Island. ’

L.Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
AndrottIsland.

C.Pookoya, age 42, | \
S/o Sayeed Mohammed, C Kunnashada House,
Andrott [sland. '

K.Subaida», age 39 years
D/o Kidave, Kunnashada,
Andrott Island.

A.Kunhi Seethi, age 51,
S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Biyyada,
Andrott Island.

- P.N.Hakeem, age 48,

_S/o Siddique, Pudiya Nalam,
Andrott Island.

K.K.Kunhibi, age 52,
S/0 Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
'S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

Mohammed Mu_.rshid, age 36,
S/o Koyamma K.P., Moosathada,
Andrott Island.

K.;C__.;jMohammed Hussain, age 39,
S/o.Sayeed Ismail, Kannichetta,
Andrott Island.

° P',P'.;'I:—lamza, age 34,
Koyakidave M.P., Pandathpura
Andrott Island.



25.

26.

27,

28,

29.

30.

35.

36.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura
Andrott Island.

P.P.Hassan, age 41,
*S/o Abdul Khader K Peru
Andrott [sland.

16

House,

mpally House,

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manzil,

Andrott Island.

L.Pathummabi, age 37,

D/o Yousaf T., Lavanakkal House,

Andrott Island.

H.K.Hussain, age 35,
S/o Pookunhi, Halookakka
Andrott Island.

da House,

M.P.Mohammed Rafeek, age 31,

S/o Koyamma, Kunnamkal
Andrott Island.
K.Mohammed Fasal, age 3
S/o Kunhi Seethi Koya,
Kadiyammada House, And

am House,
2,

rott Island.

K. Mdhammed Basheer, age 34,
S/o Aboosala U.K. K umhathalam House,

Andrott Island.

K.K.Mohammed Farook, age 27,

S/o Kunhi Seethikoya, Ker

" Andrott Island.

A, Ras'heed Khan, age 39,
An-d%___ tt Island.

K..‘--bdul Salam, age 33,

akkadamali House,

yeed Ismail, Aliyathara House,

_ S/6 Muthukoya, Kannathimmada House,

Andlotl Island.

KK Anwar Hussain,age 31

S/o Koya V., Kerakkada House,

‘Andrott Island.
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37. P.Mohammed Rafee, age 25,
S/o Mullakoya, Pachanal House,
Andrott Island.

38.  T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island. :

39. Basheer Karakunnel, age 41,
_S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island.

40. Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

4]1.  P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

42.  M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,
Andrott Island.

43, ,M.C'.P__Iammedathbi, age 37,
D/o Yousaf, Mylachetta House,
Andrott Island.

44. *Doulathabi, age 33, |
D/o Kidave, Lavanakkal House, -
Andrott Island. '

45. Guh_af, Madeena Beegum, age 37,
D/o,ﬁiMphammed B, Aliyathara House,
Andrott Island.

46. K.K.Pookunhi Koya, age 36,
' Slo Ydcoob, Kolikkatt House,
Andrott Island.

47. KDcwesh Mohammed, age 36,

S/o Sayeed Mohammed, Kachashada House, - -

“Andrott Island. Applicants
(By Adﬁvo_cate: Mr.K.B.Gangesh)

o Versus




>

=Y

L ¥

The Administrator
Union Territory of Lakshadweep
Kavarathi -682 5535

Director of Education

Directorate of Education

Administration of the Union Territory of
Lakshadweep, Kavarathi.

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555

Village (Dweep) Panchayat
Androth Island represented by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

M_ohalimed Shamsheer M.K.
S/6 Bathesha U.P.
Mayamkkada House, Androth.

Mohiammed Asker
S/o -_Seethi .
Aliyathara House, Androth.

Noushakhan MK
S/o.:Sued Koya
kakkada House, Androth

lohammed Kasim P.P.
/o Kidave, Palathupra House, Androth

Abdu] Akbar
S/Q"Stfibaix'
Pandath Puthiya Pura House, Androth

Muj(%:eb Rahman
S/o Torahim

- Aliyathara House, Androth




14.

18.

13.°

15.

19.

(By Advogate:

19

Mohdmmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Mohammed Abdusalam T
S/o Abusala
Thecherl House, Androth

Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya

Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o P.K.Kidave

Palathupma House, Androth"

Muhammed Khaleel
S{o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader

Cherikkal Puthiyapura House,

Androth.
e

Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



RESAC LA JC LR
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6. ()A?'-301/201~3“-‘.:C

B /\uakoya T. V , age 44
S/o Koyaﬁ Thankgal T,

. SayecdiKoya ‘age 4'3 S
Slo KoyaKidave, Ahyathara House,
Androth Island. :

3. Mohammed, age 54
S/0 Shaban, Biriyammada House
- Androth. Is]and

-4, ,'Yousaf,:ageéo

S/0 Ahammed, Kandalath House,
. Androth' I'sland

5. MUJecE Rehman age 35
S/o; K‘oya: Karachetta House,
An A oth Is]and '

6. Abdul Nasar age 38
b/o Nalla Koya Kunnashada House,
Androth Island

7. Mohdmmed Basheer age 37
S/o Yacoob Allyathala House,
Ancloth Island .

tl
%/o Koyamma Mayampokada House
/\ndloth Island

10, Nou fal, dge43
S/o ] <oyamlqa Koya Thacheri House,
. /\ndxolh I%Iand




15.
16.
17.
18.
o,
20.
2l
22.
23.

24,

S/o- Kunmsecdhl Palathupura House

Coya; age 48
S/o Sayeed Mohammed Thacheri Moosathada House
‘A""dloth Island '

droth

. /\I'lle[h Island

F alook age 49
S/o Koyamma Pochalam House
: ""'dxotw Is and

. Ha’ssan age 51 .
i/p ‘bdul Kh der;_Karachetta House
I

eer age4-7
:_ 1dav‘e§j

Mohalmned:Llyaudden age 33
S/o Sayced Moh:ammed Neclathupu;a House

.”med,vKunhali House,

)

MR e« -



25,

26.

27.

28.

29.

30.

31.

32.

33.

34,

35, {

.l ool\u'nhl-?

L Gl B =74 SO TV
[ .’..'_‘A ) o . : ‘ !

22

1iyanalakam House,

S/o Ahaml e ‘_Kandalath House,

Andxoth Island.ﬁ-_;, '

Mohammed Saleem age 42
S/o Sayecd Mohammed,. Kunnashada House,

| /\ndloth Island

Gafoon age 41
Slo Ihangu Koya Pentamvell House
Andloth Island '

Slddeequelage 43 :
S/o Kidave, I\/Iod1yothada House,
Andloth Island

@hanavas age 33 ,
S/o Kunhi Koya, Pechalam Ilouse
/\ndloth Island

age SOn

Illyas ag,e 36 '
$/0. Hamza Keya Aliyathara House,

'/\nuoth Islan' -

Mohammed Basheer age 39
S/o @ayced Mohammed Allyathara House,

Sio l(adel | Matharapura House,
Andxoth Island L
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g Mohammcd Saleem age 33

37.

38.

-39.

40,

42.

43,

44,

45. -

46.

47.

S/o: Koyamma Kanmpura House,
Andloth Island

Shamsuddeen age 33
Slo- Abdul Kader, Behchetta House
Andloth I%land B

Kunhxscethl age 4 5

- S/o /\boo Sala, Lavanakkal House,

Andxoth lsland

Yacoob age 45
S/o %amddeen, Kunnashada House,
Andlotl [sland.

A_bdul tJ‘ab'bari, E-age 38
S/o Sayeed Mohammed, Kannichetta House,

Androth Island.

Jamal agc 41
S/o bayeed Bukan Bldumkattu Bilutheth House,

%ajma Beegum age 29
D/o; Nal]akoya Lavanakkal House,
Andloth I%land

Shahanas Bc_eg?u‘m age 28
< j/ad_ Lavanakkal House,

N1samud'dechf P.T, age 33
S/o \Iasal Chodath House,
And1 oth Is and

Iqbal age 42
Slo. Yousaf- p :daram House,
/\ndloth Islan

'Y,
-




48.
49.
50.

51.

53
54,
55,
_.56..
57.
58.

59.

WY e Ak,
R o ket

Ak

b Iassan agc 39

@/o Sayccd_'_;Bukau Mathdlapura IIouse

9/0 Pookoya Neganmada House,
Andxoth Iskand.

,Koya age 36 -

S/o Attakoya, Math11 House,
/\ndroth Island

Kamll age 4]
S/o.Muthu Koya Palathupwa House,
Andloth Island :

st "‘:;fiKoya Lavanakkal House,

| /\ndroth:lsléndt

Sakal 1ya age -324

S/o Muthukoya B1lutheth IIouse
' Andnoth sland

Sallh age 37 N
S/o Kumkoya ;Aynamada House,
/\ndloth I%la:ndl :

| %ayccd Mohammed age 42

$/o Kasimi, Achadapurakattu IIouse

_ v/\ndloth Island ,




62,
63: |
64.
65.

_.66.
67.
68.
69. '.

"~ 70.

71,

: Moh'unm |

Habcebu Ra 1man age 28

. IS/o Sa)/eed .M.oh.ammed Kunnel House

ae\,{'kéj_d‘a I%@use

.Chm 1ya-qua~;;age 32 .
$/o Aboo Salah, Perumpalli House
Andyoth Island.. |

Mujeeb Rehman, age 37
S/o.Sayeed Buhari, Karakunnel House

~ Androth Island. -

Noufel K, age 33 -

S/o Natpaya Koya Cheriyadam House

oyamma' Kalakkada House

vAndloth Island

Sham%u Shumoos age 34
S/o Chcnyakoya M. Pemamwlapuxa House
/\ndxoth Island

| djul Naser, age 308

ullah:age 30
S/o Kunhlsethx chumpalll IIouse

‘ /\ndloth I%land

Rlde age:: 29
5/0 Shdlk -Koya P S; .Pentambclipura House

andathu Lavenakkan House

.,2‘_5.... e - e e e ——— e na e .



72.

73.

74. .

75.

76.

77.

78.

79.

80.

1.

82.

83.

_. An"l; o.th- Islahd

Rahmat age 42 :
'S/o ookutty \/I MathllHou%e
/\ndxoth lsland LEL

\/Iolmnmcd Hassan‘E 6
S/o, Sayecd Mohamn d, Achammada House
/\ndloth Island

Shamsudeen' age 32
S/o Muthu: Koya K. Ne]lal House
Andxoth Iglgqg. '

Mohahn.hé‘d Nv:'aséex Eage' 28
S/o Muhaimmed, Pentamvelipura House
/\nuoth %land

Raulath Beegum, age 29
S/o Thangakoya, Arathupura House
Androth Island.

Fathahuddeer, age 38
@/o KlddVC U K Makket House

Mohammed Mustafa age 33
S/o Ahammad1ya Jabalpura House
Androlh Island

Vl"'o}'amﬁ;."
g/O Kida
/\ndlolh

" E‘s.im,, age 47
(., Makket House

S/OYOUSﬂf, :Methal apurakatte House
Andxoth Island

39 A hamme
Andrath Isl



—

85,

86.

87.

88.

&9.

90.

9l.

92.

93.

94.

- 95.

57

/\ttakoya aéc 49
S/o Yacoob J1yathala House

ikial Py :{_{hiyapura House

@/o deced Mohammed Pallnyett House
/\ndxoth Iqland -

Bashcel age 55

v Thachcn Moosathala

/\ndnoth sland

Mohanﬂnéd l“éiook age 33
S/o Nallakoya, C.L., Tharampalli Makket House
Andloth Island

Salccm age 31 '
b/o %61111 Kalakunne] House
/\ndxoth Island

Mohammcd‘KaS\m age 33
/0. Sayt Mohammed P.C., Pathada House

Cage 44
Lavanakkal House

R/I'Oha'him ssain, age 41
Ia a1'1 Kandalath House

/\nd1 oth'Ivsuland

Sabn Khan age 33
S/() Koyammakoya "Thattampokkada House"
ndloth Island.

Blikari, Rodanikakkéda House




96.

97.

98.

99.

100.

101.

103.
104.

10S.

107.

/\.ndl oth Island‘ ".

Mo} ammed Musthafa age 42
E ddyakkal House '
Androth Island. ,

Navas,'ége 25 |
S/o Flussain; Thahira Manzil

' Ahdgrcl)th Is]a’h‘d."

Shanavas age 33
S/o Shalafudccn Mathil House
/\ndloth Island

Ha%san age 33

%/o %octh] M, Lavanakal IIouse
/\ndloth Island v
Mohammcd Basheel age 42
%/o You%af Nellal Ilousc

Zainul: Abld agje 26
9/0 ]\ldave K., Palliat House
/\ndloth Island

Mu thu Koya age 39
S/o Kunhi, Scethl Makkctte
/\ndloth Island

Mohdmmc, Mu;khbee] age 30

9/0 ‘(oya'?Kl'd ve M.P. Pandathupuxa House
Androth Island::



‘108.

- 109.

RN

113,

114..

116.

118.

. 29

Ubaj ul.l-a;_:agé?é

Sk’ Sat1a1 Kannlpur
/\lIlell’l Island

Jalal, agc49 | .
S/o Yousa P l\/loodampmaHouse

: /\ndloth Island

Kldavu age 55 ,
b/o Indeen’ M., Blrlyammada House

: 'Andloth Island

Kldavu age 59 |
S/o llJab I\/lekkat House
/\ndloth Island

I\/Iohammccl Salahudheen age 26
S/o l(oya T.P., Kandeth House
/\ndloth lsland |

\/Iohal nc'lpShakeen age 22
ethi, Makket House

l\/l lamlné Althaf age 24
’§/o Jamal I\/Iayompokl(ada House

| /\ndloth Island

/\bdul (JafOOI age 28 -
S/o Nallakoya 1., Bappathiyoda House
/\ndloth Island

l\/lohammcd Yathlya Khan, age 23
-Basheer: K Matlnl Ilouse

Kunnlkoya "age 35
Slo Al hmed, Ponnlkam House
/\ndloth Island




122.
123.
124.

125.

129. _
130.

131

e R 0
28 ‘f"&"‘\%}%ﬁ i

-1-3

: /amul Abld age 41

S/o Assamar N. P Kandalath House,
Androth Island ”

Mohammed age SO o .
Slo Abdul Khader Kaval Chetta House
Andxoth Island i

Abu Nasxr age 36‘ ,_

Slo. §1dd1que Kurma ada'House

Androth Island

Mohammed Aboo Sallh age 37
S/o Musthafa, Ammelam House
Andloth Island

Koyd age 37
S/o Sayeed Mohammed Lavanakkal House,

_/\ndloth Islcmd

Mohammed Rdfeek C.P., age 38

S/o Say‘eed Chenkkai Puth1yapu1am

/o .'1\<as' Bllfutheth House,
/\ndroth Island

.‘ Mukbeel age 28 ,
Slo Majeed L., Perumpalli House,

/\ndloth Island

. Rashced Khan age 33 - |

S/o KlddVC /\ Blyyadachetta House,

Rahmathullah,g age 3 1

Slo Koyamma K.P. Bappathxyoda House,
/\ndnoth IsIand

_Mohammed Kas1m age 30




Mohammed I aza] age 38"
S/o Kidave ML P .Kandalath House
Andloth Isl P

- Sl y Makket House
134, Jam
| S/o'Kidave, Poovadakkattu House,
Androth Island i
135. Mohammed Saleem age 3]
S/o Hassan Kunni, Keylyoda House,
/\ndloth ]sland
136, Koyamma agc 47
S/o Aboo Salch Kavalchetta House,
Andll_olh Island
137. H at'hulla age 38
Slo: Koyamma Kalachetta House,
/\ndroth sland ‘
138. Abdul A/oez Khan age 41
Sho Mohammed Birayammada House
/\ndlolh Island
-139. ShamSUd‘ddecn, age 32
140. Rash
141. !
S/o Ahamed, P Q Matharapura House,
. -Andxoth Isl‘a,d".f ’
- 142. Ham7a (oya age 43 :
: 9/0 Kldave B,;:Alxyathara House
/\ndxoth Island :
143 H‘la age 28

mmelam House



- 147.

149.

150.

152.

153.

154.

e e N (.,3;;?;3';4 B

32

Pudamkakkada House,

_ S/O-Bumyammz' ?-:_ :f lam House,
- Andloth Island e

Mohammed Iqbal age 38
S/o Nallakoya, Perumpally House,
Androth ]sland ‘

Pockunni, age 56
S/o Yousafllay Bappathlyoda House
/\ndlloth Island} b v

Mohammed Basheer age 38

S/o <1davc Al Mayampokkada House,
/\ndloth sldnd

Lheiiy'akoy'a dge‘36

S/o Kunnikoya . P , Thacheri House,
Al'ldl()lh lsland

b

Nasccmudheen K S P., age 28
S/o Abdul Khadel T, Karachetta Sarommapura House,
\droth lsland

I.h‘.;i%?ag':é 41
han M Kunchall House

| 1yabulahman age 31
S/o Kunmkoya M P. Chekummada House,
Andloth Island

KLmhlbl agc 46
S/0 Kader, Pei: umpalll House,
/\ndlolh 5]and




héhal jPIouse,‘.

157. Sadakka S
- S/o Buhan ttapokade House,
| /\ndl'oth Is] '
]58. sheg
- Sh Sayecd K Kunnnashada House,
Andlothlsland R
1.5_9.' Mohammed KUIalShl age 25
- Slo. Sayeed Mohammed Karakunnel House,
/\ndloth Island :
160. SnaJ, age 47
S/o Kidave K., Kvunnumpura House
Ar1c1101h Is]and |
161" Mohammec Raﬂ age 31
~ S/oHamza Koya K., Pathummapura House,
/\ndloth ]sla‘nd s
162.
163. /\bcul ;abbal age 35
S/o Kunm -Ségthi, Makkett House,
/\ndloth ]slanc
164, QaJced Mohammed age 54
Sto deavu Poovadakkattu House,
/\ndloth ]%Idnd L
165.
| ,,“;'}Thach‘eri House,
166. 13:
.an P Thachen I—Iouse
167.} Yakoob agc 40

S/o <lddVU l\ _Ammelam House,




168.

169.

170.

171.

172.

173.

174.

175.

176, 1

: Dcpaltmem ,

Sy

o

_\/Iohammed Rafec age 42

Slo Koyammakoya Mayampokkada House,
/\ndlolh sl'md
Mullakoya age 47 ;-,

S/ Majeed K., Lav'”akkal House,
An_d,I,O.L

'§/o KldaVe P Ammelam House

/\ndloth Island

Mohammcd Kasim ége 46
S/o Yousaf, Bappathlyoda House,

/\ndloth Island

Kadeceja, age*f 5_‘!1 ,
/o Kidave K., Thacheri House,
Androth Islahd

\/lul ldbl-' aga 5'4

Ali' Akbat K*a“gie 25
S/o.Cher lyakoya Kannathimada,
/\ndloth Island‘:.

Versus

'l he /\dmlmsu Hlor
/\dmmlstxatmn ofthe UT of Lakshadweep
Kavcuathl 682 2555

/}gncu]twe
shat vireep, Kavarathi 682 555

Applicants



(By Advocate:

4.
Respondents

(By Advocate: Mr.§:Radhakrishnan)
17.” OA 302/201’3}75» -
. Jaffer,age 35 |-

S/o BabuJan Pelmnelhechetta House

'/\mlm lsland

S ilandam House
3. Abdulla Koya age 50

S/o Auakoya Mallka House

/\mml 1sland
4. Nallakoya age 40

Slo /\bdu]la Koya, Puthoya Kannlyam House

/\mml 'slandw " :
5. a‘,}gge 47.

d, Kombam House

6. gé 36

S/ VE;; _,_ottechetta House

/\mlm l 18:1:Td: |
7. JabbarP.C age 36

'S/o Cheriya Koya, Pulakkachetta House

‘ /\mml lsland
8. 6e36. |
: hyachadachatta House
9. i
oya, Mampuram House
A - ' Applicants
e

MxKBGan gesh)



36

2

Versus

. The Administrator =
v/\dmlmstldllon ofthe7

'v;:ofLakshadweep
.,KanId[hl 682 555 _ ‘

2.
/\dmn’llSll atloh ofthe UT of Lakshadweep
Ka\/alathl 682 555 B

3. stll ict Panchayat

Amini represented by its
Executive Officer.

4, Village (D.\*,’CelS) Panchayat
Amini Island represented by its

l*’Xchtive'Ofﬂcer o Respondents

(By Advocatc Ml S Radhaknshnan/M/s Sheriff Associates)

18. @A 303/2013

I Aboobakel P age 4]
%/o J\unhlkunhl Pallam House
Kavanalln Island

2. ‘_Muslhafa B, K agc 45
$/o gaycc'd Bakakada House

3.

4, P
S/o Chcuyakoya K Aympula House
]\cl\/dldlhl Is],a,n_d“

5. Yacoob K.P;, age 41
Slo I\ldave U P Kutu papepura House
Kav*ualhn Island

0.

(jl‘e'l;iygm House



11

16.

Mujeeb RehmariU.P., age 34

MUJceb Rehman B age 30
S/o ]hangakoya Blreka] House
Kd\’dldlhl Island '

Sau{ha agc 32 2

' .D/o Alr /\mdam Podvmoda House

Kavcnalhl Island

Bash_em P I» age 44 ,
%/o Mo-hxammedhPalllpura Puthiya Illam House

%/o Ahmed Kattlmmada Kadapuxathaba House
Kavalathl Island

Salccm A P "ag,c 34
S/o. Mohammcd C.P., Athampapepura House
Ka\/dldlhl ]sland : '

ssam 1 P, A., age 29 _
KP Puthlya Allkom Ilouse

nmkad House

Anwal AP, dge 39
Sto Muthu; Aynchua
K?l\/dlcllhl Island



21,
2.
2.
2.
25.
2.
27,
2.

29.

30.

. i
T T f’,i‘s‘r,).:}f;&;ﬁé!nj._-u.’ﬁy’.g

38

S/o Ilamzath ALLS ﬁyablyoda |
Kavalalhl Island

Mamkfan K.P, age 30
S/o /\bdulla A, Kuttxtapepura
/\galtl lsland i

lhddyathulla S. M. age 36
S/0 Hamzath B. K Y Subalda Manzil

_Kavatdlhl Is]and

/\nsal P P agc 31
S/o Chcx iya Koya K. P. , Pakichipura -

' Kavalathl Island

‘Sulim'an K' P‘ 'a:ge 38"

S/o Kidave U.P., Kuttipappepura
KanIdlhl Island

Yacoob C P dge 40

' %/o Hamzath éloda House

Kavalathl Islandi ,

Attakoya B agé 41
b/o /\bOOdekel M. l Birekal House

\ 1ed T ubalKK, age 31
S/o. Kasml P lI_‘(unA_namkalam House
Kavamthx 151 ind; -




35.

36.

37.

38.

40..

41.

42.

| S/o Muhammcd C Kuttlthayapula House

Kaval dthl Island

.‘; i
S

Sulalmdn M'.f: ge 37
S/o hm/ath M Maldanoda House
I\.\a.\/anat}gl :I:sl-and. .

Kaja llussam C “age 37
S 0, /\hdmm Khan.T P Chungam House

Mohammcd Shaﬂ K P., age 32
S/o gayed Poo, A Kakachlyapula House
KaV:lldlhl sland

I\'/]ohammcd"" aiﬁ: BA age 33



s ST O SRR YS k. AN
T R T T A e ST

( 40
43,
Barakaroda House
44,
mmada House
45.

S/o \/lo mmmcc 'T., Amanathakepura House
K a\un(nh] s! md

46. Shaldludhecn aée 24
S/o, Al A, Poovmoda House

Kavarathi lsl.a'nﬂdf. _ Applicants

(By Ac.i\:goc'éte:" Mt._l{f.iB.Gangesh)

Versus

1.

2. chmmcm,o’f Agncultme
UTof L akshadwcep
Kavar dlhl 682 555 1enesented by
m DncctOI ‘ oy

3.

4.

5. Vlllawe“(chcp) Panchayat

Kavaxalhx ,_Island lcplesented by its
' Respondents

thiimmeectta House



P.I. Snaj, age 3

'S/o Abusaia, Putjlyalllam I—Iouse

/\mml l%land
K'K Ra/ak' age 27

S/o Khadelkoya Kunnxyatamkakkada House
Amlm slal d:

PAs;hlaf ag“37; .
S/ Ahamed Pallam House
/\ml,m Island ’

K (, Moosa age 44
S/o’ /\ttakoya Ke_,elachery House

,/\mml Island

i :

B Kalsmlkoya5 age 42
( 'criyakoyd Balapp House

S/d'.f_ bd.ullakoya Madam House
/\mml Is]and

' 'POOL unhl

S/o T.C. Yousaf Noormahal House
/\mlm lgland,:

(By Adv : ':.B'.:'Gang,esh)

.Versus

Applicants



(US]

:kavannh1682_35

N

CPREL P S PPN LI N I
SRR ».J’;-ﬁ i. z T

o1 Gf-Panchayats -

of'the U1 of Lakshadweep,

Dncum oi E dugatlon v
Directorate o [ ducatloné_' )

Administration ofthe UT of Lakshadweep
Kavaxalhl 687 555

Village (ch0p) Panohayat '
Amini 1sland 1epxesented by its
I ,\ccutlvc O ficer.

(By Advocdte \/11 S Radhakmshnan)

- 20.

(N9)

(OS]

() /\ No 323/7013

Mohdmmed Abdul Razak
g/O U K \Ialld l\O)’c\
/\ualada liou%u

/\ndnou Island

K Moosa ‘

/u\rndlolt Sldﬁd;-‘

(By /\( vocalc l\/lx ( B (Jdngesh)

%)

\

. Ve,rsus.

1 hc, /\dmlmsualm
/\dlmmsn mon of the Umon Ierritory

Dapaltmom ol"l*nwomment of Forests
Union T cmtony' of Lakshadweep,
l\cxvcualhl 6%” 335

Respondents

Applicaﬁts

‘Respondents



OA 326/2013 f

21,
L. Savad 1 K agc 40
9/0 Mohdmmcd A 'P' 4":'"1'i‘nikkadu
2. agl ,
S/o Ilamzath K P Palllpma
KanIdthl Isldnd
3. AboObacke P K , age 34
Slo ] “athahulla, Pulcenakeel
Kavarathi Island.
4. Jehangeer A.P., age 32
S/,o_,Hanwed,gAl'iapura
K a\iarathi ‘l slé'hd.
5. Shajahan B age 35
Sio Kidave, Badayi
Kav hj Ts’il'ﬁbd,' | Applicants
(By Advo \/l'r.'T%.l‘}lﬁ'.Ganges'h)
| Versus
l. }'l he' /\dmmlsuatol
/\d]“ﬂll'll%lldll\)n of the UT of Lakshadweep
l\d\/dlalhl 687 535 _
2 DJILCI(;I ofF ‘mghayats
f Pancghayats
the UT of Lakshadweep,
3. 1 'uence & Technology
L itory . of Lakshadweep
I\a\/axatln 687 555 ‘
leICSCnlCd bv ns Dnectox
4, \,/lllgge (D,;\‘A/je';_(-;p) Panchayat

Kavarathi Island represented by its
Iixecutive:Officer. : - Respondents

(By Advocalc M 1:';-;8 Iliad hakrishnan)



W

22, @A'-z'z?/_zo'lfsﬁj +

S/o b Kasr
I\d\/dlcﬂhl Jsl ’

(By Advocate: I\/lr.I(.B:.;Garigesh) '
Versus

. The Administrator
Administration of the UT of Lakshadweep
l<am-11‘éi1hi}6_82 5_55._

DHCC[OJ ol P* 1j‘chaydl§ v

Dcpm lmcnt ()f Panchayats

/\clmxms ion "of the UT of Lakshadweep,
]\a\ aral hl )&7 555.

[N\

L)pparu’ngm .of;]_finvironmeht & Forests
Union Terrifory of Lakshadweep
Kavarathi-682 555

()

4. Village (l‘);\_‘f\{:e?eup)' Panchayat
Kavarathi ;.ls.la‘ijd' represented by its
Ixéculiv ¢ Officer,

(By Advocate:. Mr, S.Radhakrishnan)

5/0 \/lohdmoo Hd]l Chendipura,

2. Sainul - amucd p P ., age 39
- Slo Autai K P, Poka;a Chepura House,
l\a\ dldlhl :

3. Mohammc ’.,ag€e 35
j Karutholapua House,
4. a'ige 4

Hallam Ilouse

Applicants

Respondents



appadam House,
2 Applicants
(By A B.Gangesh)
Versus
[ lhe Admmlstmtox
Administration of the uT of Lakshadweep
I\avmathl 682 555.
2. EDnectox ofPanchayats
Depaltment of Panc 1ayats
3.
‘/\dmnxslmtlon ofthe LJmon Temloxy
of L. dk%hadwcep, Kavarathi-682 555
4. \/lllage (Dwoe ) Panchayat
Kavarathi lsland 1eplesemed by its _ :
Lxecutwc @ 1c§ex. ) Respondents

‘R':'ta:hakrishnan)

LI

Applicants



‘‘‘‘‘‘

Versus

f Lakshadweep

Dep tm olf 'Panchayats
,Admlmstratlon ofthe UT of Lakshadweep,
'Kavarathl 682 555 E

1he Chlef ercutlve Ofﬁcer

© District Panchayat Unit

Kiltan, Union Femtory.
oFLakshad'Weep-68'2 557

(By Ad,v'oj,cat'e;' M'r;fS.Kédhakrféhnan)

25.

I

OA 331/2013

Hussam KC age 34 ,;‘
8/0 Sayeed Mohammad AM.

tliy __Chaua (Ilouse) Agatti Island
JF of Lakshadweep.

Wokag, as-casual labourer in the Department of

Smence & T cc]mology, Agatti, Lakshadweep.

llycle1 P

- Slo Sayccd Buhan IIaJ: U.

Pokk_atha Jpada( ouse) Agatti Island
Ut o 'l akshadweep

kamg as casuél labourer in the Department of
Smence & chhnology, Agatti, Lakshadweep.

Respondents



Applicants

2. .Chanpelson ‘ o
- Village (Dweep) Panchayat Agatti-682 557

3. Chanpcnson : ' '
Vlllage (Dwecp) Panchayath Chetlat Island 682 554.

4. Fhe Junior: bmenuﬂc Officer
Depaltme: omeence & ‘Technology

5. The Jumol Smentlﬂc Ofﬁce1
' Depaltmem of Smence & Technology
Agatti- 687 557 '

6. - Dlrcctm ofPanchayath
Depariment of Panchayath o
(avalathl 687 555.° v Respondents

| (By Advocate M1 S Radhaknshnan for R1,4,5 & 6)

2. K Azhax TER
S/ "'.‘Sayed B Uhdl i

Applicants

Versus




l.
Lakshadweep
2. .[)ncclm ol"" : nayats
Union lemtj. f Lak shadweep
'-Kavalam Mo T TR
3, Sub Divisi‘oﬁax Offie

Ciltan Island, Umon leu, o‘ry of Lakshadweep

Kllldn
4. Dircctor |
Services,
' Lﬂ oflda <shadwecp, Kavalattl

(By /\cvocatc Ml § l{adhaknshnan)

27, O:A 34412013

[ Kassim /\
S/o. Auakoya P, P
/\llyalhcna Hou%c Andrott

2. Jalaludldm N

é/O ¢ ko;‘/aaN-P
Nc’n mcida llouse Andrott

3. Mohammcd llassan CE
Slo. Kunlnkoya SVP
Iidayakkal, House, Andrott

4. Mohammed ;Iéiaifeek CK
S/o Koya K.C
Cheriya Kakkanal House, Andrott

5. 'M'oiia'lﬁiﬁ'cd Kamaluddin M.K
5/, Sh_lhabuddm Pookoya Thangal
) l<l<ad'1 lIouse Andlott

6. \idiBashoer C
0l 1sc, :'Andr'ott
7. Noox ul Ilas_san A

S/o Ndlla"
/\udlad

lcoya U.K
l_sc; Andrott

»Kw:fl'g'mﬁj‘ R

Respondents



I

(VS

49

n C N
ddm Thangal

/\dmnmlnanon ofthe Umon Territory
ofLakshadweep, Kavaxattl - 682 5SS

Dncctox oi Panchayats ‘
Dcpartmcm ofPanchayats

"/\dmxmsnatlon of the Union Territory

ol"Ldkshaclweep, Kavaratti — 682 555

‘Dcpal'tmen’t of'f Elec—lricilfy ‘

Union Territory of L, akshadweep
Kd\/dldlhl = 682 555

V]lldg,e (Dw 'p)' Panchayat

OA.345/20
'/\“ysho'l_nmga t

D/o I Iamsé, E Hchétté House, Agathi

Beefalhumma P V

D/o Kasml Koya* Putlﬂanveed House, Agathi

Applicants

Respondents



9.

5O

S/o asmi (0}/la C P
Poovmoc al Iouse Agathi

Ummer
$/0,Mohamme

Kunnathalam' House; Agathi

T\df/.CI-' K
S/o.Kidave -

Ku mnkath]yapada Ilouse Agathi

Showkcuha]n \/l

48/0 Ummer:B

dl\dyachoda.lI‘ouse Agatl

Naéé‘é;{p a
S/o.Muthalif K
]'_-.?‘a,tl‘{ada House, Agathi .

Aboobackul M
ydul Rahman F
"M"-n/ll /\Balhl

.oya CP.
llam /\gathn

ES/O Mohamm-ed Koya
Kakkada Ilousc ‘Agathi

7\/h£ll (, X
S/0.Mohammgd Koya T.P
C bdl‘la_klm(j Flouse, Agathi




22,

24.

28.

29.

30.

W

Koyap ™
S

5

Muhammcd Koya:
SloKoya . & i

‘Blyatlmblyodai louse, /\gath]

Nafeesa M. l\ _
D/o.Abdulla Koya K
I\/l()()thamkalfgkqda Fouse, Agathi

A

oKuInh\koya ,
Pon ‘n‘oda House Agalhl .

REAte

l\asml (0)«1 l<l
Slo. Abbobdckel Koya
Kamdimdlmlyoda Puthiya Illam, Agathi .

/\boobackcx U P
S/o All Mohammed .
Uppathoda llousc /\g,athl

ﬁihdumbx
D7o. Auakoya e
Maj'f a"m chlyoda House, Agathi

S/ ?‘Vlu‘hukoya K
Lhenyapcmpada House, Agathi




(O8]
S

36.

40.

42.

Kedapirai

n,A g'ag_hi

S'amccr

decd Mohammed L
S/o.KalidP ',
l-ll;l_l louse _/:\__gathi :

Nascer 'tI‘.l-’.
S/o:Muthalif
Thekku Puthiya 1llam, Agathi

U'bai'd U
S/o Hamza U -
Unu_nmerodach'etta House, Agathi

Sycd Mohammcd K T
S/o /\boo Sa]a I
lan ':Inyoda Flouse, Agathi

/\b( ulla
S.Jo.F athahulla .
Blyaslmblyoda House, Agathi

| lﬁjél Om’mﬁ T ]"7'
D/o Abdul kddu koya P.C
l hcl\ku P Ulhlydl”dm Agathi



45.

46.

47.

48.

Showkathaln
S/o:Late Attakoya A
Sallamyoda Hou>e Agathl

NiSSdmudh‘e‘én”V K
Sto'l: Idm/a o} K (Late)
Vdddk Keela llldm Agathx

Applicants



4.

UmmCI F arook Shaﬁ
S/o. /\boosala
Mallkakal 110use Aminii

P. A Saycdall ,
Stk Ham/dkoya
Puthlya Asharoda House Amm1

i

Rah‘math Beegam ,v -
‘Malikakal House, Amini

D/o /\hamed 4

Ahamedkoya :
g/o Koyakldavu Suramb1 House, Amini

Valxyabl p: C N
D/o /\nthukoya Palllyachetta House, Amini

,"eil;ll.ipu‘r_a House, Kavaratti
-Z\E/édé'kkiligipura,

M;KB Gangesh)
'I hc /‘\dm;mstlaml ,

I/\dmlmsuauon of the Union Territory
-ép? Kavaxattl 682 555

"p, K_avarattl — 682 555

Respondents

Applicants



Respondents

D/o Kunhlkunhl '
{?;all,l,c:ham: -I_‘S.IQU.,S:,C’ Kavaratti Island




BRIl L e e e e e

506
9.
Island
10. S R
D/o Vallya Abdurahlman
;V‘adakkumelachadam Kavarattl Island
Il

12. Beefathummd B
D/o.Abocbac er ; \
Beeramthoda-,.,Kavaram 1sland

13. Iiéhhddth Bee‘g'uil.n PP
D/o Attal K.P
Pochalachopuna Kavaratti Island

Applicants

Respondents

(By Adﬁ\{(?ﬁc'atef st jRé’dhakr,i:.shnan )



b/.'l.Muthukoya: L ..
Sulambl House Am1n1

Anwar Hussam

)/o Essa . :
Kouapura House Amlm

bdﬂtha Beegt}m N
P/o Sayeed. Abdulla Koya
‘B‘:lnHouse Amlm .

Hdmeedathbl
D/o; Shcukoya :
Monakkal!achetta House Amml

l‘l’as'sainar' .
S/o Mohammed
/\hmmcchetta House Amini

5‘&10?5@-,}Amini.
B ';C}:aéhgeéh)
Versﬁs

lhe Admmls{rator g

/\dmnmsuatlon of the Union Territory
o[ L akshadweep, Kavaratti — 682 555

)nectox o[ .Panchayats
,:fﬁPanchayats

par :
Umon Ten itry of [Lakshadweep
Kavarathi 1cpxesented by
Director: of‘.l;‘dqc_atlon — 682 555

Applicants



| Respondents
(By Ad hrian )
32.
1.
Mohapurakkéd House Andrott
2. Abdul'Hass: 1
S/o.Attakoya' "
Kalthatt Ho.u‘
3. Sayed Mohammed
S/o ‘Aboosald’ : :
Karachetta HOUSB Andrott
4. Mohammed Hussam -
Slo. Mohammed o
Bappathl_yodé House Andrott
Applicants

Executwe Ofﬁ er — 682 554 Respondents



33.
B
2.
3.
‘Kunj anattlchetta" Andrott
4. 'Yousaf

Slo.Pookoya. i .
Pulhlya Fddlyakkal I-louse Amini.

(By Advocale Mr K, B Gangesh)

: V ersus

) 1rect‘or of Pa : chayats
Depaxtment of Panchayats

Applicants

Responydents



e e e e S e

Mansoor Aln E
S/o. Muthukoya L
_Pemamvellpuxa House Andrott

Moham'm'ed I“’aisal
$/0.Siddeeque. - _ |
Mdkket IIouse Andrott Applicants

1 hc Admmlsu atox
/\dmlmstxatlon of the Union Territory
ofI akshadweep, Kavarattl - 682 555

Depaxtmcnt,of/\mmal Husbandry

:Vxllage (Dweep)‘ Panchayat
Androtl Island tepresented by its
F xecullvc Ofﬁcel 682 554 Respondents




K. P Hom/akoya i
S/o.Aboobacker [ .
Kamalmalmlyoda Puthiya Illam House, Agatti.

5. K. Showkathah
S/o Sydubukharn PR
vKondmoda House, . Agattl

6. B Sharafudhcen‘
S/O_‘.'U?mn - Ella  ',: i
Bceyakum oda ltlou'ser Agatti

7. V K Mohammed Mukthar '
$/0.Abdulla Koya
Vadakk Kunnmamel House Agatti

8, Abdul Rdhlman

Applicants

I“XCCUUVC Q ;cer - 682 553 : Respondents




1 he Admxmsu ator .
/\dmmlstratlon ofthe Umon Territory

TR

ofI akshadweep, Kavaxathl 682 555.

The' Dneclot (Semces)
Admmlstratlon of the Union Territory
of I akshadweCp (Secxctanat)
Kavaraux = 682 555 !

Dcpartmem QFAgrlcultme

Applicant

Respondents

Applicants



4, Vlllage(Dweep)Panchayat -

‘AndrottIsland represented by its :

l*xccutlve Ofﬁcex 682 '554 Respondents
(By Advocate Mr 9 Radhak1 1shnan )
38, ()A 356/2013 n

|, Hajarommabi i | .
D/o Koya Kldave M ;

Applicants

p,_. 'K@lvm atm 682 555

3. "Vlllage (Dweep) 'Panchayat
Kalpem Island represented by its :
1 xecutxvc OHloel 682 552 Respondents




10.

13.

_S/o Kasm1

Abdul Lathséf -
S/o.Pallath Kunhl Koya*
Nenempappadd House, | Kalpeni

'/'X'u'a‘kbf‘y'é _' '




14.

15,

16. VHaJ"lrommabn
D/o Kasm1 Koyd |

20.

21.

Applicants

(By Advfo_catg'?‘M}.K.B'Ganggsh)

R
i

- - Versus

of Lak%%s:hadweep, Kavarathi
.'it,s Dir'{:jétor

Department Panchayats
Administration of the Union Territory
ofl akshadweep, Kavarattl




©6

Respondents

Abdul Lalheef N -
Keela Vlllattom Amm sland F
Lakshadweep Ly Applicant

(By Ms.Shahna Kar;"t.h'_i:ke’yan)é :

:V'-e'r"sus >.
l. anlage (Dweep) Panchéyath

RS

: Amm Island
;Repnesented by the Chf;ur Person
Pm 682 552 T

2. Secretary
Department of Panchayath Kavarathi

3. ‘Dlrector .v
E mployment and Trammg
Union Terr 110|y of L.akshadweep
Kavaralhl ';; L Respondents

Amini; Island Lalcshadweep Applicant

(By Advocate M% Qhahna Kcuthlkeyan)

~~V'e-1sus=
1. Vxllaéé Dweep) Panchayath
Amn' lsl‘and L




Respondents

42. OA 362/2013

Rabeehathulla B.P., aged 35 years

S/o. Mohammed (oya TN, B

Labourer, Klltan Remdmg at Vallyapura House, ,

Kiltan Island SO Applicant

(By Adicia: 3174 Mok

R Versus
I.  ‘The'Administrator, -
!UFofLakshadweep, .
Kavaratti-682:555,
Llectncal D1v1510n Kavarathy.

2. .Dnector ofPanchayat
cntl of Panchayat
1fon |Qf UT of Lakshadweep,

Respondents

Applicant



[By Advocate Srn S Radhakrlshnan (R1- 3)]

44. OA 364/2013

Abdul Qublsh S/o. Samul Abld P., aged 27 years,
Malikakal, Kiltan iU'"['_ ofLakshadweep, working as
Casual Labourer, { 'Steck Inspectors Trained Labour),
Animal Husbandly1 artment U.T. of L.akshadweep,
.Kavaxalhl : ;

(By Ac{}":": at

© 7 F Versus

2. Chalrperson Vlllage (Dweep) Panchayat
ﬁKlltan~682 ,557

varathi — 682 555.

1. 'Mohammed Kasun

S/o deeed
kanmpwaH
/\ndxott

Respondents

Applicant

Respondents



(By Adv_o,c_-atg Mr, KB Ganéesh)

~The Dxreclox ofPanchayals

' 'Versu's' B

T hc Admmlstrator

Administration’ ofthe Union Territory

oI [ akshadwcep, Kavarathl 682 555.

{

'Port Contlol waer Andxott - 682 554
Represemed by its Ofﬁcer in charge.

Dlrectorate of Art & Culture
/\dmlnlSllallOI’l oflhe Union Territory
of Lakshadwccpg Kavaratti — 682 555.
chresentcd byins Dlrector

’gl 1cul,1ure
‘he Umon Territory

Applicants

Respondents



.:_{;Moham ed.Salim aged’44 years S/o. Kidave A.,
| Panchanal IIo.s’e Andlott

6. Khalr aged 32 years S/o Muthu,
' Puleenakeel House Kavarattl

7. A'bdulban aged 34'years S/o. Hamza Koy,
Monak1kal House Ammp

8. fSayed Koya aged 44 years S/o. Pookoya,
Meelachen House Amml ‘ Applicants

(By AdVOcate Srn K B' Gangesh)

|

L Vj( :, ) ::" '-‘i Versus
l. I he /\dmlmsu ator, :
/\lelll’llSllallOn ofthe Umon Territory of Lakshadweep,

<

Kdvalaul 682 555 I

SRS I
4, Vll’ 'ag,e (D\A/ee‘p) Pa‘nchayat Andrott Island,
rcpresented by 1ts Lxecutlve Officer — 682 554.

Kavalattx lslarj" 1e%§resented by its
- 682 555.

e_d by its
Respondents

hakl_ushnan)

47. OA'369/2013"

F—— e e e




15.

16

@

/o Sayed Méhar‘ﬁmed,

IIam/akoya ag;ed 52 years S/o. Koya Kldave
Chekkarakkad House An'drott

3 cas, S/0. Nalla Koya,
; :xdrott.

ged 27 years, S/o. Kunhiseethi Koya,
drott.



grai s

Applicants

. Versus
1. ,lhe Admmlstxator ‘

Admmlstratlon ot thé Umon Territory of Lakshadweep,
Kavaratti- 682 5‘55 o

Respondents

5, Kavarattl

4. :_O_ ygars, D/o. Khamar Khan,
, ‘_K"a"\'i'aratti

5. '6 years ‘D/o. Hamzath,
HOUSQ, Kavaratt1

6.



8.
9.
Applicants
(By /\dvo
I .
dmlmsuatmn ofthe Umon Temtory ofLak%hadwcep,
Kavaratti- 687 555
)

2 Dncuol ol Panchdyats' '

Dcpantmcnl of Pdnchdydts

/\dlmnlsuatlon of the Uhion Territory of Lakshadweep,

Kanldlll 82,{555
3. ,Dnutmatc chdncal and Health Services,

Union Terii) oy, of Lakshadweep, Kavarathi,

chncscntcd by its Dlrcctm 682 555.
4, Village (chcp) Panchayat

Kd\/dldlll lsla"'df 1cptcscnted by its

- 682 555.
Vlllagac (DWCCp) Panchayat,
cpmscmcd by its

(OS]

=682 554. ' - Respondents

P Naseer, ;;g.je_'aifﬁ'iSfiyeai‘S, S/o Kunhikunbhi,
Pal l i_ch_f& m :l*;l ou sc y -K a‘v‘afr'a tti,

P l Nascu ‘_gcd 32 ycaxe S/o Hamzath,

Pulhxya Illam KanIdlll




/\b( ul Rcl/dk,- a&,ud 28 ycars S/o Mullakoya
bdlablyoda llousc Kanlaltl

(By Advocate: Sn KB, (Jang,csh) A

Versus

The /\dmlmstlatol
/\dmmlsuat]' ) 0f1hc

'Umon lcmt"jy.of L. al<'$'hadweep, Kavaratti.

Dcpdllmcm,( f/:\mmal Ilusbandry, .
Union Icmtoly of l,dkshadweep, Kavalam
ncplcscnlcd by 1ts Dnectm

Director of I’éﬁ'éliayats '
Department of Pdnchayals
Administiation of the "

Union luntony of lakshadweep,
Kchlldlll :

Mu(ldkkly()d ? : e
.l\_fldgl.n]d[ SRR

tion .:]()ftl1c Umon Territory

of 1 dkshad. ; K«dValdlhl 682 5355.

lhc Dll(,CL()l (SC‘VICCS) .

/\dmmlstlalnon ()fthe Umon Territory

o 'i'_”'

Applicants

Respondents

Applicant
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of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers
Union Territory of Lakshadweep,
Kavarathi — 682 555.

Represented by its Director.

(By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,

Ummerthakkada House, Andrott.

M.M. Moharhmed Igbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott,

(By Advocate: Sri K.B. Gangesh)

l.

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-682555-

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Departmeht of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island répresented by its -
Executive Officer-682.554.

(By Advocate: Sri S. Ra‘dhakriéhnan)

Respondents

Applicants

Respondents



52.  0.A No.380/2013

Nasar P. Muhammed Nasar

S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. Bineesh)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavarathi Island — 682 555.

The Director (Services) _
Administration of the Union Territory

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island — 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Department

Union Territory of Lakshadweep
Kavaratti Island — 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of o

LLakshadweep ~ 682 557. . Respondents

(By Advocate Mr. S. Radhakrishnan)

33.

I

OA 381/2013

B. Saidali, S/o late Mohammed Koya

" Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,
S/o late Muthukoya, Kattampalli Poomada,

‘Kalkkandiyoda House, Agatti Island,

Union Terfitsiy-of Lakshadweep.
K.G. Jamaluddin, Aged 40 years, -

S/o late Ummer, Mariyathoda Kandawargothi House,
Agatti Island, Union Territory of Lakshadweep.



4.

77

T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya
Keelaillam T hekkeelapura House, Agatti Island,
Umon lemtoxy of Iakshadweep

(By Advocate: Sri N. Anilkumar)

[

! : Versus

The Administrator,
Union Territory of Lakshadweep, Kavaratti.

The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep.

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

- The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,

Union Territory of Lakshadweep.

The Deputy Collector/ASO, Agatti Island,

- Union Territory of Lakshadweep.

The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,

Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54.

I

OA 384/2013

Ishaque A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

Abdul Rasak K.C., aged 37,

S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



78

Residing at S'P_fe Manzil, Klltan Island :
uT ofLak%hadweep Applicants

(By Advocate: Sri P.V. Mohanan)

_ _‘ Versus
1. The Administrator,
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti - 682 555.

3. Chief lExecutéiVC Officer,
District Panchayat, Kavaratti — 682 555. : Respondents

(By Advocate: Sri S. Radhakrishnan)
55. QA 386/2013
I. Jahathali P.P, aged 33 years, S/0. B.C. Uduman,

Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

[\

A. Ismail, aged 45 years, S/o. Eassa, Andrati Yoada,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

3. Khalid Unﬁa"in, aged 40 years, S/o. Mohammed Puthumamachetta,
Amini Island; Union Territory of Lakshadweep, Pin — 682 552.

4. Moosa Peech‘andéiﬁ; aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

5. Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,
Amini Island, Union Territory of Lakshadweep,
Pin - 682 552.

6. Khalid A.P. aged 35 years, S/o. Allmohammed Aliyachetta,
Amini Sland Umon Territory of Lakshadweep, Pin — 682 55.

7. Jafeerulla P.C,, a:géd 25 years, S/o. Kidave Naduvatta Chetta,
Amini Island, Union Territory of Lakshadweep, Pin — 682 552.
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? Abdul Sé.lamng., aged 38 years, S/o. Khader Thottanada,
 Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

9. Noorul I-~Ias‘sa§ﬁ K.K., aged 38 years, S/0. Abusala Kochu Kannada,
Kallakakkat, Amini [sland, Union Territory of l.akshadweep,
Pin — 682 552.

10.  Jalal B.M,, aéf_ed 31 years, S/o. Khader T., Bahija-Manzil,
Thattanoda, AIni'ni Island, Union Territory of Lakshadweep,
Pin - 682 55'2.

11. Najeeb/\ aged 31 ,S/o Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadwccp, Pin - 682 552.

12. Nar‘éesath U., aged 35 years, D/o. Eassa Kottap’pm'a,
Unnam, Amihi Island, Union Territory of Lakshadweep,
Pin — 682 552. Applicants.

¢

(By Advocate: Sri Shiraz Bhava V.S.)
Versus

1. The Union Territory of Lakshadweep,
Kavarathi = 682 555,
represented by its Administrator.

2. The Director of Panchayaths,
Department of Panchayaths,
Administration of the Union Territory of Lakshadweep,
Kavarathi — 682 555.

3. The District Panchayath, Amini, rep. by its Executive Officer, .
Amini Island, Union Territory of Lakshadweep, Pin — 682 555.

4. The Village (Dweep) Panchayath, Amini Island,

Union Territory of Lakshadweep, Pin — 682 555,

Represented by its Executive Officer. Respondents
(By Advocate: Sri S‘T:?.;Radhiakr‘ishnan)

56. OA 388/2013.

I, P.P. Amanulla, aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

2. Mubaraka 13e;n'u, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

K. Sajeedkhéﬂ, 'aged 26 years, S/o. Cher‘iy‘ak&ya, |
Kunnel House, Amini. : Applicants

(By Advocate: Sri K.B. Gangesh)

L.

W

57.

1.

Versus

The Administr;’géi‘tor
/\dmmlquatlon ofthc Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.-

Department of Animal Husbandry, Administration of the
Union Territory of Lakshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Aminj Island - 682 554,

Village (Dweé‘p) Panchayat,
Kiltan Island, represented by its Executive Officer-682 552.

Village (Dweep) Panchayat,
Andrott Island, represented by its Executive Officer-682 553.

Village (Dweep) Panchayat, Amini Island,
represented by its Executive Officer — 682 554, Respondents

(By Advocate: Sri 8. Radhakrishnan)

OA 390/2013’1'

C.N. Abdul Hakeem aged 38 years, S/o. Koya,
(,herlyanndllal House, Kalpeni.

K.I. Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam House, Kalpeni.

K.K.Sadique Ali, aged 44 years, S/0. Mohammed C.P
Konhankakkada IIouse ,JKalpeni.

C.N. I~labusab‘i, aged 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

I-Iam'eedabi, aged 41 years, D/o. Ramalan,



- 10.

11

13

15.

16.

20.

21,

g1
Pakkath House, I(alpehi.

AT. Sheemaf‘g‘i, 42 years, D/o. Hamzakoya,
Athanam ’T‘ho*c‘tafn House, Kalpeni.

A.K. Muthubi;, ag,ed 53 years, D/o. Chenyakoya
Alikakkada IIouse Kalpem

KK.1 Iabusabl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam House, Kalpeni.

Bambathi, aged 43 years, D/o. Ahamrmed P.,
Chadachiyoda House, Kalpeni.

Abdul Saleem M., aged 34 years, S/o. Mohammed A K.,
Manjiyanam House,Kalpeni.

Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

Humairath P, 'aged 42 years, D/o. Sayed,
Poodiyath House, Kalpeni.

C.0. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpeni.

B. Abdurahiman, ége?d 49 years, S/o. Muhmed M.,
Beerandhoda House, Kalpeni.

K.C. Abdul Laffar, aged 38 years, S/o. Aboobacker,
Kuttiyachada House, Kalpent.

M. Anwar,agtéd 37 years, S/o. M.P. Khader,
Maral House; Kalpeni.

M:P. Hajira, aged 36 years, D/o. K.P. Mohammed,
Mayamkakkepura House, Kalpeni.

C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K,,

Cheriyachaman Gath House, Kalpeni.

K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

Thangakoya,; aged 33 years, S/o. Chariyakoya E.,
Koliyala IIouse Kavaratti.

Hussain Al aged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.
23.
24,
25.
26.
27.

28.

32.
33.
34.
35
36.

37.
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Jaffer, aged 3*2years, S/o. Hasan T.P.,
Kaladi I—Iouse’ii-l(avaratti

Basheer, ag,ed 36 years, S/o. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunninamel House, Kavaratti.

Rahmath, aged 38 y‘éars, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti.

Raziyabi, agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratt.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 years, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Ameéq, aged 33 years, S/o. Sayed Buhari,
Palalam House, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasamar
Umbiyapura House Kavaratti.

Hussain B., aged 43 years, S/o. Kunhi Kunhi P,
Biranthoda House, Kavaratti. '

Mohammedalli T.P., aged 35 years,
S/0. Aboobacker K.K., Thekkilapura House, Kavaratti.

Sajid Khan, aged 39 years, S/o. Sayed Koya,

Edanilam House, Kavaratti.

Jassin C., aged 33 years, S/o. ALl K.P., .
Chonam Hou’sei Kavaratti.

Mohammcd Rafi, aged 37 years, S/o. Hamzath Haji A P,
Molokepura IIouse Kavaratti.



39.
| 40.
41.
42.
43.
44,
45.
46.
47.
48.
49.
50.
S51.
52.

53.
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Mohammed S;_‘{h'affe'e P.A., aged 35 years, S/o. Kuji Seedi Koya,
Puthiya Alikc?)'m Amini.

Abdul Raheem aged 34 years, S/o. Abdu Rahiman,
Aynepura IIousc Kavalatu

Mushin, agedﬁ‘) years, S/o. Nallakoya,
Kuttithayapura House, Kavaratti.

Akbar T.P., aged 33 years, Slo. Kidave K.,
Tharammakepura FHouse, Kavaratti.

Faizel Hussain, aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti. :

Najumudeen .P., aged 36 years, S/o. Shamsul Noor,
Pallicaham I—Io’u'sc-;, Kavaratti.

Shihab, aged 35 yeaxs S/o. Kunhimoideen, Mullapura House,
Kavarattl.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavarattl.

Raheem A., agjed 30 ycaxs S/o. Khader, Agam House,
Kavaratti.

Firozkhan, agé'd 27 years, S/o. Sayed Poo,

Ullikanapur House, Kavaratti.

Abdul Hashim ML, aged 33 years, S/o. Attakoya,
Mukrlya Illam House, Kavaratti.

Kadlsha aged 44 years, D/o. Ukkas,
Umblyapuxa IIouse Kavaratti.

C.p. Ab‘du Razak, aged 42 years, S/0. Mohammed,
Chamgyathag}{n‘a House, Kavaratti.

K. Abdul Rasheeduy, aged 42 years, S/o. Hamzath
Kunhibiyoda, House, Kavaratti.

C.P. Réhcem., aged 31 years, S/o. Hameed,
Chandipura House, Kavarattl.

M.T.P. Habeeb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.

53.
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57.

58.

59.

60.

0l.

62.

63.

64.

65.

66.

67.

68.

69.
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Moominath, aged 37 years, D/o. Kidav,
Neliyampura_House, Kavaratti.

Halima, aged:;35 years, D/o. Koyamma,
Thaleé-l{ﬂepureﬁ;}louse, Kavaratti.

Sayed Abdu :':Ij;%aheem, aged 46 years, S/o. Haji Sayed Shaikoya,

Ummarmanooda House, Kavaratti.

Abdul Réhee_m, aged 30 years, S/o. Hamzath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o0. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya, aged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariyomma.biit,‘ aged 36 years, D/o. Mohammed,
Kattikulam House, Kavaratti.

Mohamm_ed Shaﬁ, aged 33 years, S/0. Ahammed Haji,
Pakichipura House, Kavaratti.

Mube,éha, aged 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Sal'mé’,.};éged 22 years, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhalﬁllwed,éiged 32 years, S/o. Attakoya,
Vadkilapura, Kavaratti.

Sairabanu P.E., aged 31 years, D/o. Sayed Shaik Koya,
Madal House, Amini.

Mohammed Ali P.M., aged 27 years, S/o. Hamza,
Puth‘i_,ya,_yl\/lang;jil, Amini.

Chefjﬁkoya.;jf!a-ged‘41 years, S/o. Abdul Khader,
Pandaram House, Amini. '
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80.
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82
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84,

85.
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Cherlyakoya M C., aged 32 years, S/0. Hameed,

: Melachetaa House Kadmath.

Shafee.;\/.P., agefd 39 years, S/o. Ismail,‘
Vadak’kilapupei House, Kadmath.

Fazeeravli N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath. .

Shahul Hameed, aged 21 years, S/o. Ibrahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o. Cheriyakoya, Puthiyathanoda House, Kadmath

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth. &

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House, Androth.

Hajarommabi E.K., aged 40 years, D/o. Shikoya,
Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,
Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi, aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegum C.P., aged 36 years, D/o. Nallakoya,

-Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyémma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath ., aged 38 years, D/o. Nallakoya T.,
Lavana’qllfkal House, Androth.

I : '
Balha T., aged 37 years, D/o. Pookunhikoya,
Thailath House, Androth. '

Rahamth P:, éged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



g6.
87.
8.
9.
90.
91.
92.
93.
94.
95.
96.
97.
98.

99.

100.

101.

Naseelai’Banu M.K., aged 40 years, D/o. Kunhi Koya,
House Androth.

» mmab1 L., aged 40 years, D/o. Seeth1 M.,
Lavana al House Androth

Saxommabl T aged 43 years, D/o. Aboobacker,
Thachexy House Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P,
Lavanakkal House, Androth. |

Aysummabi T., aged 45 years, D/o. Muthukoya K.P.,
Thachery House, Androth.

Habeebath A,'f., }a.ged 42 years, D/o. Muthukoya K.K,,
Ayinammada House, Androth.

Muthubi P.M:V.,.a.ged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

I--lamee‘dathvl\/:l., aged 43 years, D/o. Siddiqu M.K.,
Makket House, Androth.

SaﬂyabL M., éged 39 years, D/o. Nallakoya M.,
Mathil:House, Androth.

Rahil M, a"ged 39 years, D/o. Nallakoya,
Mathil House, Androth.

Hussain PP, aged 45 years, S/0. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o0. Asainar K.,
Attalada House, Androth.

l—lusSai%xﬂlE.I(.},' aged 48 years, S/o. Seethikoya, |

Eday'akréal HOuse Androth.

Sayeed Mohammd Koya L., aged 54 years, S/o. Kader P.,
Lavanakkal House Androth



102.
103.
104.
»105.

106.
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Hussain K., aged 50 years, S/o. Sayeed Bhkari T.M.,
Kunnashada:House, Androth. :

Ismail; aged 40 years, S/o. Lava Burhikage Moosa,
Kunnumange House, Androth.

Subaidabi, a.éed 37 years, D/o. K.K. Sayedmohamimed,
Pathada House, Androth.

Pookunhi, aged 31 years, S/o0. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years,
S/o. Kidave, Moodampura House, Androth. Applicants

(By Advocate: Sri K.B. Gangesh)

>

Versus

The Adminis{t’rator,_
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavarafti — 682 555.

Department of Labour and Employment,
in] ratiQ‘n of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department Qf Education, Administration of the Union Territory
of Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depart;ﬁent (:)ngriculture, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Depar}Lﬁgent of Women and Child Development,
Administration of the Union Territory of Lakshadweep,
i, represented by its Director — 682 555.

ent of Fisheries, Administration of the Union Territory of
hadweep, Kavaratti, represented by its Director — 682 555.

Departmént of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti,
represented by its Director-682555.



La <shadweep Khach and Village Industries Board,

9.
Kavarattl represented by its Chairman — 682 555
10. Revenue Sub DlVlSlonal Officer, Kavaratti Island — 682 555.
Il.  Sub Dlwsxonal Officer, Amm1 Island — 682 554.
12. Ass@s_ta meer, LPWD Sub Division, Andrott Island-682 553.
13.  Lakshad :_;':e‘el_fj“[)_istrict Panchayat, District Panchayat (HQ),
Kavaratti, S
represented by its Chief Executive Offcer - 682 555.
14, Village (Dweep) Panchayat, Kalpeni Island repre%ented by its
Executive Ofﬂeer - 682 551.
15, Village (Dweep) Panehayat Kavarattl Island, represented by its
I*xeeutwe Ofﬂeer - 682 555, :
16.  Village (Dweep) Panchayal Amini [sland,
nepresemed by its Executive Officer — 682 554,
17.  Village (Dweep) Panchayat,
Kadamath Island, represented by its
Exec.u“_,_iy'e Ofﬂeel 682 553.
18. Vlllage (Dweep) Panchayat,

AndrothIsland, represented by its
Executive Officer = 682 552. Respondents

[By Advocate:-sri‘s. Radhakrishnan (R1-8 & 10—18)]

S8.

I

0A 392/2013

Hus%am, S/o" Aboosala
Sardm ppadd (Konchukakada) House,

Shukoory __S/_g’)f:late- Kidave,
Pakrumupanoda House, Agathi,
Plesemly werkmg as Cleaner,
RGS Hospltal Agatti.

,dlheef, S/Q Attakoya,
Kalkandiyoda House, Agathi,
Presently working as Cleaner,
R(JS “OSpltal Agatti,




" 10.

11,

12.

13.

RGS H ospltal, Agatti.

32

‘Hameedath, _D/o Koyassan,

Aynepara House, Agathi,
Presently workmg as Cleaner,
RG% Ilospltal, Agatti.

bl

Hajara, D/o late Hyder,
Beepapada House, Agathi, -
Presently working as Cleaner,
RGS Hospital, Agatti.

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS 'I-Iospita_il,ﬂ Agatti.

Abid ’D/o Ilamecd
MakKiyachoda House, Agathi,
Presently working as Cleaner,

RGS qusplta,l Agatti.

Sulaikla, D/o Mohamed,
Koylam House, Agathi,
Presently working as Cleaner
R(JS HObpltdl Ag,attl

Sulalman S/ollamm _
"”'thlyoda House, Agathi,
,workmg, as Cleaner,
_,_-IIospltal Agattl

Mdhamh_od /o Koyassan,

/\mpcrpal y I‘Iouse Agathi,
Presently woiking as Cleaner,

RGS Hof"spitep, Agatti.

Saifulla, S/0 Abdurahiman,
Mauyathoda House, Agathi,
P1esontly working as Cleaner,
RGS H ospntal Agattl
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14.  Abdulkad S7o Ummer, ,
House, Agathi,
ing as Dhobi,
RGS Agatti.

}S.  Abdulla, S/oiKhalid,
Kandavar Gothi House, Agathi,
Pxesent]y workmg as Cleaner,
RGS Hospital, Agatti. Applicants

(By Advocate: Sri R, Ramadas)’

Versus

1. T he /\dmmlstratox

3. T he Mcdlcal ‘Officer in charge,
‘ (,ommumty I ealth Centre, Agatti Island, _
: Respondents

Fcctllca Sub D1v1510n Kadamat

2. »K P la!aluddecn aged 41 yeals

: Slo Ilamecd Madkmachetta Kattlpura House,
d p‘u"rer‘,.
Offic : Assistant Engmeer Flectrlcal
T-Division, Kadamat.

ged 31 years, S/o late Nallakoya
ouse, Kadamat, Skilled Labourer,
Offie ssistant Engineer Electrical,
‘Division; Kadamat.

é’dul{l.a-ti,-4aged:'_42.years, So Hameed Melachetta,



St

House, Kadamat, Skilled Labourer, -
sistant Engineer Electrical, -
ivision, Kadamat.

5. K.P.’;»K}yin_nkoya ‘aged 41 years, S/o late Hassama1
Keelacherry'House, Kadamat, Skilled Labourer,
Office of‘the ‘Assistant Engineer, Electrical,
Hccmcal Sub Division, Kadamat. ~ . Applicants

(By Advocate 91‘1 R Sreeraj)

1. The /\dmlmsUatm
Umon lemtOIy of Lakshadweep,
Kavalam 682555

2. The Dnecton of Panchayat,
Department of Panchayat,
Administr atlon of Union Territory of Lakshadweep,
Kavarafti- 682 555.

3. The Chief Executive Officer, District Panchayat,
Kadamat-682 556.

‘@islanl Engineer, Electrical,
Sub va1510n Kadamat 682 556

on,
p Panchayat, Kadamat 682 556.

- Radhakrishnan(R 1-4))

60.
| Slo C.0. Koyamma, aged 39 years
illed Labourer,
andry Unit,
ry of Lakshadweep, Kalpeni- 682 557
t Umprampappada House,
d-682 557
2. TP va, S/o late M.K. Hamzakoya, aged 43 years
WOl <illed Labourer, '
Ani andry Unit,
Unlon'Terllldly of Lakshadweep, Kalpeni-682 557
and 1051dmg, at Thithiyapada House,
Kalpcm I%land 682 557.
3. M, IIydex;, S/o late M.K. Yousef, aged 43 years

wor l<m "as Casual Labourer,
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6.

Animal Husbahdry Unit,
Union ' unto;y of Lakshadweep, Kalpeni- -682357
and resi imgs ’at Miatichiyanam House,

ntoxy ofLakshadweep, Kalpeni-682 557
and} s:(_ng at Kakatchiyoda House,
alpcm Iand 682 557.

M.K: Nd%CCl b/o P Cherlyakoya aged 33 years
working as Casual Labourer,

Animal Hu%bdndly Unit,

Union Territory-of akshadweep, Kalpeni- 682 557
and residing at Malmikakkada House, | -~ -
\alpcn" ldnd 6\)4_ 557

M. Kal , S >M C \/luthukoya ag,ed 34 years -
wokau as: C 1sual Labourer, . - SO
¢ Uabclndly Unit,
rrifory-of Lakshadweep, Kalpem 682 557
i ‘ Maral- House, L
ancl 682 557.

K. K Mohammed Ral"eeque S/o V.K. Kojankoya, aged 45
yeais, wopl <ing as.Casual Labourer,

Animal |- usband ry . Unit,

tnion luntmy of Lakshadweep, Kalpem 682 557

and, rwu-mg 4l Kandamkalam House, . L

(alpem "wd: 682 557

5/0 late M.C. Ahmedkuml aoed 47 years
sual Lflbourer :

ndry. Unit, -

y of'L akshddweep, Kalpem 682 557
Mazal House Kalpeni Island-682 557.

K. O /\bdlll Sdlam @/0 P /\ssamax aged 39 years
woxknw as Casual Labourer,

Ariimal } lwbanuy Unit,

Union Territory of Lakshadweep, Kalpem 682 557
and msxdmgj at'Kakatchiyoda House,

Kaipcm slanc 1-682 557.

S/o latc Sayedmuhammedkoya
wokag as Casual Labourer,



1.
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Umon lemloxy ofLakshadweep, Kalpeni- 682 557

and residing at Pokkarappada House
Kalpeni Island 682 557.

Unnikrishnan)
4
Versus

The 'Adi:n\‘inis;’t‘l‘étor
Union Territory of Lakshadweep,
Kavaratti. 682555

The Director of Panchayat,
Department of Panchayat,

Union lcmtoxy of Lakshadweep,
Kavaratti, 682555

The C ncf Executlve Ofﬁcer Dlstrlct Panchayat,

Union* Icmtory of Lakshadweep,

: Kavardtl 682555

The Vctcundly Assistant Surgeon,
Village Dweep Panchayat,
Kalpeni-682.557 .

(By Advocate: Sri S. Radhakrishnan)

61.

OA 3952013

S/o Yusuf, aged 40 years,
llala House, Kadamat,
_r}i;c;t Panchayat, Kadamat.

Abdul Shuk or, S/o Sayed Ali, aged 41 years,
Ukkayachetta IIouse Kadamat,
BUS”VD_IHIVCI‘ D‘_I“StI‘ICt Panchayat, Kadamat.

M. Khalid, S/d Nadeer, aged 43 years,
Madurakam HQuse, Kadamat,
Helper, Distric’t Panchayat, Kadamat.

/\yoobkhan S/o Kunhikoya, aged 37 years,
Keerthi,Mahal House, Kadamat,
Hel 1str1,‘_ct Panchayat, Kadamat.

Versus

Applicants

Respondents

Applicants



1.

2. . H i
Depar‘tmem of:Panchayat,
Admnmshatxon of Union Territory of Lakshadwecp,
Kavamttl 682555

3. The Chief Executive Officer, District Panchayat,

Kavaratti- 682555 Respondents
(By Advocale: Sri 5 Radhakrishnan) -
62. OA'406’/20‘1'§"

! PP, % 1aJ agbcd 44 years, S/0- M. Subalr
~Puthiya Pandaram House, Agatti Island,
Union- 31,;_:111191')/ of Lakshadweep.

2. Ndu"shéizd- /‘\l:i":‘ige'd‘ '.32 yeéls S/o U. Sabjan,
Keela Saramma Pada House, Agatti Island,
Union l emtoxy of Lakshadweep.

M. lT /\b‘dul Nasu aged 28 ‘years, S/o M. Abdul Rahiman,

Applicants
An;i'lkumar) -

Versus
. nmslixato;

Umon Territory of Lakshdd\,\,eep>

Kavma(u 682551

2. T hc (,halrpgrson_w,:




wn

95
Village (Dweep) Panchayét;
Agatti Island, Union Territo_ry of Laksh-adweep 682553

The Employment Olﬁcex Kavaratti,
Union Territory of La <shadweep 68255

The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

The Chief Executive Ofﬂcer/gpeuaI Officer,
 Village (Dweep) Panchayat,

Agatti Island, Union T emtory of Lakshadweep -682553.

The Deputy CollchOI/ASO
Agatti Island, Union Territory of Lakshadweep -682553.

(By /—\dvocate: Sri S. Radhakrishnan)

63.

l.

OA 404/2013

Nadirsha N.P., S/o Nallakoya P.V.,

aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,

Working as Casual Labourer in the

Department of Science & Technology- Kalpeni Dweep.

Affefudheen A K.,

S/o Cherikoya K, aged 30 years,

Akkara (House), Kalpeni Island.

Union Territory of 1 kshadweep,

Working as Casual LdbOUIel in the

Department of Science & Technology-

Kalpeni Dweep. Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

The Administrator, |
Union Territory of Lakshadweep, Kalpeni.

The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

The Director of Panchayat,
Department of Panchayath, Kavaratti-682555.



The Director,
Department of Science & Technology
Kalpeni.

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

Skilled Labourer, Animal Husbandry Unit, Kiltan,
Residing at Malayampura, Kiltan Island.

(By Advocate: Sri P.V. Mohanan)

Versus

The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

Director of Panchayat,

Department of Panchayat,

Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

The Veterinary Assistant Surgeon,

Office of the Veterinary Assistant Surgeon,
(Animal Husbandry Unit), :
Kiltan Island, Lakshadweep-682 557.

The Chairperson,
Village (Dweep) Panchayat,
Kiltan-682 557.

(By Advocate: Sri S. Radhakrishnan (R1-3))

OA 41372013

Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep. '

(By Advocate: Mr. Grashious Kuriakose, St.)
(By Advocate: Ms. Daisy 1 Daniel)

Versus

Respondents

Applicant

Reb\spondents

Applicant



The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

The Chairperson, '
Village (Dweep) Panchayat Kiltan.
t
Director of Panchayat,
Department of Panchayath, Kavaratti-682555.

Mission Director, |
National Rural Health Mission, Kavaratti-682555. "

Medical Officer in Charge,
Prlmary Health Centre, Kiltan Island

(By Advocate: Sri S. Radhakr‘ishnan (R1, 3 t05))

66.

1.

OA 423/2013

Abdul Kareem C., aged 42 years, S/o Subair P.P.,

Chonam House, Agatti.

Ubaid V., aged 35 years, S/o Bémbaq,- .
Valiya lllam, Agatti.

Mohammed M., aged 40 years, S/o Basha A.P.,
Moothammada House, Agatti.

Hafsath M., aged 46} years, D/o Ummer,
Moothammada House, Agatti.

~Maviya U., aged 48 years, S/o Ahamed,

Uriyoda House, Agatti.

Umilla T.P., aged 54 years, D/o Khader,
Thekkilappura House, Agatti.

Ummer C.K., aged 54 years, S/o ALfT.P.,
Chekkakkal House, Agatti.

Aboobacker P.K., aged 31 years S/o Koyassan
Puthukotta House Agatti.

~ Mohammed T.P., aged 39 years, S/o Hamza

1hoppumpad1 House Agatu

Respondents



10.  Saromma M., aged 39 years, D/o Hamza, ¢
Mariyathoda House, Agatti.

11.  Ashraf AK,, aged 42 yeérs,' S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12.  Abdul Razzak R., aged 33 years, S/o Hamza U.,
Roullammada House, Agatti.

13, Shaffabi P.P., aged 36 years, D/o Hamza K.,
Puthiyapura House, Agatti. :

(By Advocate: Mr. K.B. Gangesﬁ);-
Versus

[ The Administrétor, )
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. ’

2. Dlreum OFPanchayats
Department of Panchayats, - '
Administration of the.Union Terrltory of Lakshadweep,
Kavaratti- 682555

3. Director of Education,

Directorate of Education, .
Administration of the Umon Terrltory of Lakshadweep,
Kavaratti-682555.

4. Village (Dweep) Panchayat,
Agatti Island represented by
its Excecutive Officer-682554.

(By Advocate: Sri-S. Radhakrishnan )

67. OA 444//2013
Aboosalih, S/o Rasheed Koya,
Padalapura, Kiltan Island.
Union Territory of Lakshadweep, Pin-682558.
(By Advocate: Sri- Shabu Sreedharan)
Versus
| Union” lemtory of Lakshadweep represented

by the Administrator,
ICavaratti [sland. Pin- 682555.

Applicants

Respondents

Applicant



2. The Director of Panchayat,
Union Territory of Lakshadweep,
Kavaratti Island. Pin- 682555.

The Chairperson,

Village (Dweep) Panchayat,

Kiltan Island.

Union Territory of Lakshadweep, Pin-682558.

(U]

4, The Executive Officer,
Village (Dweep) Panchayat,
Kiltan Island. ' v
Union Territory of Lakshadweep, Pin-682558.

5. The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. ' v Respondents

(By Advocate: Sri S. Radhakrishnan (l{], 2,4&5))
68. QA 453/2013 -

I Hameed K., $/0-Abdul Rahman, aged 36 years,
Keelazillam H) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

2. Saleem K., S/o Badar K, aged 28 years,
: Kuttukum (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual labourerin
Lakshadweep Building Development Board, Kiltan.

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep.
Working as Casual labourer’in
Lakshadweep Building Development Board, Kiltan.
4. Ponkutti, S/o Pookoya, aged 48 years,
- Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
b Working as Casual Labourer in
* ~ Lakshadweep Building Development Board, S
Kiltan. Applicants
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(By Advocate: Mr. Grashious Kuriakosc—:, Sr.)
(By Advocate: Ms. Daisy | Daniel)

Versus

| The /»\cfhninistrator,
Union Territory of Lakshadweep.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

3. Secretary,
Lakshadweep Building Development Board,
Kavaratti.

4. Director of Panchayat,

Department of Panchayat, Kavaratti. Respondents
(By Advocate: Mr. S. Radhakrishnan (R1, 3 to 4))

69.  Q.A No. 488/2013

Salmath

D/o. Sayed Koya

Madapally House

Chetlat Island. - Applicant

(By Advocate Mr. _K.B. Gangesh)
Versus

|. . The Administrator,
Administration of the Union Territory
of Lakbhadweep, Kavaratti — 682 555.
2. The Director (Services)
 Administration of the Union Territory
of Lakshadweep(Secretariat),
Kavaratti ~ 682 555.

3. Department of Science and Technology
Union Territory of Lakshadweep,
K'clval‘eﬁhi - 682 555.

Represented by its Director. Respondents

(By Advocaté'zMr.‘ S. Radhakrishnan)

70.  0OA 492/2013
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K. Bushra Bé‘ngllna, W/o Hakeem,

Aged 27 years, Casual Labour,

Office of the Veterinary Assistant Surgeon,

Animal Husbandry Unit, Amini.

Lakshadweep-682 552. Applicant

(By Advocate: Sr1 V.B. I-lai‘inarayan)

Versus

Union of India rep. By

the Administrator,

Union Territory of lakshadweep,
Kavaratti Island, Pin- 682555.

The Director of Panchayat,
Department of Panchayat,

Union Territory of Lakshadweep,
Kavaratti 1sland- Pin- 682555.

The Vetcrinary Assistant Surgeon,
Animal Fusbandry Unit, Amini.
Union Territory of Lakshadweep-682 552.

The Ch.airperson,
Village (Dweep) Panchayat,
Amini, Lakshadweep -682552. Respondents

- (By Advocate: Sri S. Radhakrishnan (R1-3))

71.

OA 499/2013

Rahmath Beegum Keelakunnikkam,

W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

Union Territory of l.akshadweep.

Residing at Keelakunnikkam House,

Kadamat Island

Union Territory of Lakshadweep, PIN — 682 556..

Moharimed Shafi Qraishi Malika,

S/o. M. Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,
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Union :"l‘erritory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

1.

LI

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,

National Rural Employment Guarantee Act,
Office of the Programme Officer,

National Rural Employment Guarantee Act,
Kadamat, Union Territory

of Lakshadweep.

(By Advocate Mr. S. Radhakrishnan)

72.

OA 507/2003

Muthu Koya K

Casual Labour, Street Light Maintenance
Villagé Dweep Panchayath, Amini Island
Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin — 682 552

(By Advocate: Mr. TCG SWamy)

[\

Versus

The Adihinistrator

Union fl;??fj;‘;‘ritOI‘y of Lakshadweep
Lakshadweep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretary (Panchayats)
(Direclorate of Panchayats)

Applicants

Respondents

Applicant



® 0
Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

4, The Chairperson
Village Dweep Panchayat
Amini Island,
Union Territory of Lakshadweep — 682 552

5. The Assistant Engineer (Ele)
Electrical Sub Division
Union Territory of Lakshadweep
Amini Island — 682 552
6. The Director
(Directorate of Panchayats)
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555 - Respondents

(By Advocate: Mr.S. Radhaknshnan (R1-3,5&6)

73, O.A No. 509/2013

I Maleehfd Beegum K.C..
D/o. Indeen Kandilath
Kaval Chetta House, Androth.

2. Shahida Beegum K.
D/o. Hamzakoya
Kandlath House, Androth.

3, Subaida M. .
D/o. Kidave UK _
Makket‘ House, Androth.

4. Aysha: Beegjum P.V.K
D/o. Yakoob P.K-
Puthlya Pentamvell Kad
Andlot}

5. Rahmath Beeghm K
D/o. Hamzakoya P.P}
Kunhali House, Androth.

6. Thahira L.
D/o. Seethi Nallal
Lavanakal House
Androth.

7. Subaida A
D/o. Sayed Mohammed M.



Aliyathara House, Androth.

Fathimathu Suhurabi P.V.K'
D/o. Majeed P.V.K
Pentanfibeli Kad, Androth.

Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

Raisa K.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

[Haseena Beegum C.P.I

D/o. Abdulla M.P

Chemmachery Puthiya Illam House
Androth.

Habsabi P.U.P
D/o. Fakarukdheen K. Cheriyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)

I

Versus

The Administrator,
Administration of the Union Territory
of Laksliadweep, Kavarathi — 682 555.

Directgtate of Industries

Union Territory of Lakshadweep
Kavardthi, represented by the
Director of Industries — 682 555.

Coir Supervisor

Coir Production Centre, Androth — 682 557.

(By Advocate: Mr. S. Radhakrishnan)

74.

OA 510/2013

(By Advocaté‘: Mr.R.Sreeraj)

Applicants

Respondents

Applicant



Versus' - ..

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555 ;,

The Director of Pancl 1ayatf1

Department of Panchayath,

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Officer, |
Village (Dweep) Panchayath
Kadamal — 682 556
The Chairperson

Village (Dweep) Panchayath
Kadamat — 682 556 :

The District Programme C}oordinator
MGNRI GA, (avarattl 682‘555 ‘

hc Sub Dmsnonal Ofﬁcel and
Programme Officer MGNREGA S |
Kadamat — 682 556 Respondents

(By Advocate: Mr.S.Radhakrishnan (R1-3,5&6)

78.

I

(By Advocate: Mr.R.Sreeraj)

OA 557/2013

K.V.Naseer- o

Kodavalappu House, Kiltan

Cook, Government Senior Secondary School
Kiltan

K.P.Dawood

- Kilappura House, Klltan

Peon, Government Sen101 Secondary School Applicants ‘
Kiltan A : Applicants
'1

- Versus

The Administrator
Union Territory of L. akshadweep
Kavaratti - 682 555

The Director of Panchayath



——

{0b .

Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 5535

The Executive Officer,
Village (Dweep) Panchayath
Kiltan — 682 558

The Chairperson
Village (Dweep) Panchayath
Kiltan — 682 558

The Principal
Government Senior Secondary School
Kiltan — 682 558

(By Advocéte: Mr.S.Radhakrishnan (R1-3°& S)

76.

.

OA 566/2013

Safiyath S ,

Cook, Government High School
Kadamath

Residing at Pallam, Kadamath Island
Union Territory of Lakshadweep

P.P.Ismail

Cook, Government J.B.School
Kadamath -

Residing at Kadamath Jsland

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada
Kadamath Island

K .K.Khalid

Cook, Government J.B,School
Kadamath ' .
Residing at Biriyommada
Kadamath [sland

P.Amanulla

Cook, Government J.B.School
Kadamath

Residing at Kunnumpura
Kadamath Island '

Respondents



11
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Ummer P.P.1 -
Cook, Government J.B.School
Kadamath

Residing at Alikothapura
Kadamath Island

~ Hidayathulla P

Cook, Government J.B.School
Kadamath
Residing at Kadamath Island

Muhammed Shafi P.P ‘
Cook, Government S.B.School
Kadamath ’
Residing at Kadamath Island

Pookunhikoya P.P

Watchman / Helper _
Government Jawaharlal Nehru Senior Secondary School
[{adamath i

Residing at Puthiyapura

Kadamath Island

Abdullakoya B.M

Watch and Ward

Government J.B.School, Kadamath
Residing at Biriyommada
Kadamath Island

Jafer P

Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath '
Residing at Pupathada

Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

I

3.

Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Head Master

Applicants



U T
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Government J B School
Kadamath — 682 556

The Principal
Jawaharlal Nehru Senior Secondary School
Kadamath — 682 556

(By Advocate: Mr.S.Radhakrishnan )

77.

0OA 567/2013

Habeebulla P.M

Puthiya Malika House, Kadamath
Driver, Government Jawaharlal Nehru
Senior Secondary School
Kadamath Island

(By Advocate: Mr.P.V.Mohanan)

I

Versus

The Administrator _
Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath
Department of Panchayath

Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

The Principal

Respondents

Applicant

Government Jawaharlal Nehru Senior Secondary School

Kadamath Island 682 556

(By Advocate: Mr.S.Radhakrishnan)

78.

I

OA 589/2013

Yacoob
K athathe Chetta House, Kadmat.

Vahida
Marikilam House, Kavaratti.

Habusa

Alachapada, Kavaratti.

Yacoob
Kaladi I—Iouse,.Kavaratti. ,

Respondents



14,

20.

{03
Muhammed Salih
Aynepura House, Kavaratti.

Fareeda Beegam -
Molokepura House, Kavaratti.

Saleem
Pallicham House, Kavaratti.

Bamban .
Nambicham House, Kavaratti.

Sayed Abdullakoya A
Chendipura House, Kavaratti.

Nafeesathbi
Poodiyam House, Kavaratti.

Jamaliyath .
Thirinipura House, Kavaratti.

Fazecla Beegum
Kannipura House, Kavaratti.

Ummer
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House, Kavaratti,

Jaffer
Marikilam House, Kavaratti.

" Amanulla,

Mela [llam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House, Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti. .

Muneer
Kuttipapepura House, Kavaratti.



o dioan A
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o

21.  Ashik
Puthiya Alikom House, Kavaratti.
22.  Muhammed Musthafa,

Achadapurakatt House, Andrott

23.  Mujeeb Rahman T.P, o
Thaleka Pura, Kavaratti.

24.  Jamhar Hussain . ‘
Beeranthoda House, Kavax;_a.tt,i.

25. Muhsin ”
Beeranthoda House, Kavaratti. .. -

26. Rauf _
Chettipura House, Kavaratti.

27.  Hazarath :
Chungam House, Kavaratti

28.  Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)
Versus

I The Administrator -~ =
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Director of Panchayath -~

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

o

Director of Agriculture .+

Department of Agriculture.

Administration of Un,ior’i'Térritory of Lakshadweep
Kavaratti — 682 555 '

(OS]

4. Director of Animal Husbandry
Department of Animal Husbandry
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 '

5. Village (Dweep) Panchéyfaith' Kavaratti Island
represented by its Executive Officer,

Applicants



BRT

Pin — 682554 | E Respondents
- (By Advocate: Mr.S.Radhakris?frfé}_f)E
| S
79. QA 582/2013 L
1. Rasheed Koya , s n
Multi Task Employee /-
Public Library, Kilthan @ - s -
Residing at Kilthan j" B
2. Smt.Sulfabeegum
Cook, G.H.S Kadmat 11"~
Residing at Melachetta Haljumakudx v
(qdamat} Island !‘ , Applicants
(By Advocate Mr.P. V Mohanan)
P
Versu’s =
I T he Admlmstrator h EES
Union Territory of L akshadweep
Kavaratti — 682 555
2. Director ofPanéhéyéth |
Department of Panchayath :
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 ’
3. The Library and Information Assistant
- Office of Library and Information Assistant .
Public Library, Kilthan :Isl‘and 682 557 Respondents
(By Advocate: Mr.S.Radhakriéhnan)
80. OA601/2013 . I "
Rasheed: Koya SV, g/o Abdulla KoyaP.S,,
Shaiknaveed (H), K]ltan Island PO.,
Union Femtory ofLakshadweep Pin -682 555. Applicant

(By Ad vocate: Mr. Shabu Sreedharan)

| Versus
1. Union Territory of Lakshadweep, represented by the
Administrator, Kavarattl Island Pin — 682 555.

l

2. The Dncctm of Panchayath Umon Territory of Lakshadweep,
[
-

1 e
T



Kavaratti Island, Pin — 682 555._?

The Chairperson, Village (Dweep) Panchayath
Kiltan Island, Union Terrltory of Lakshadweep,
Pin — 682 558. -
The Executive Officer, Vlllage (Dweep) Panchayath,
Kiltan Island, Union Terrltory of Lakshadweep, Pin — 682 558."

The Library and Infoxmatlon A551stant Public Library,
Kiltan Island, Union T emtory of Lakshadweep,‘

Pin— 682 558, . - © Respondents

[By Advocate: Sri 5. Rad“a“‘iShﬁ?n_'ﬁRl, 2,48 5)]

81.

OA 634/2013

Malikdeenar, aged 21 yeas, S/o Hamzath
Sara Man/ll louse, Agatu T Applicant

(By Advocate: Sri K.B. Gangesh)

Versus

The Administrator,
Administration of the Umon Femtory of Lakshadweep,
Kavaratti-682 555. "

Director of Panchayats, -
Department of Panchayats

Administration-of Umon Terltofy of Lakshadweep,

Kavaratti — 682 555. it

Department of Education, Administration of the

Union Territory of Lakshadweep, Kavaratti,
represented by its Director é682 555.

Village (Dweep) Panchayat
Agatti Island, represented: by 1ts =xecutive Officer,
682 554. i Respondents

(By Advocate: Sri S. Radhakrish’nafi);

82.

I

OA 635/2013

Fathahudheen K.P. aged 40 yeals S/o. Sayed Muhammed Koya,
Kattampalli House, AgatU

v Younis, aged 31 yeaxs S/o Abdulla Marxyathoda House,



“3 |

Agatti.
i & !
3. K.M. Shahlda aged 40 yeaers D/o. Kasmi, Kuttlyam
Mukriyoda House, Agam :

4. K.M. Amina, aged. 46 years D/o Abdul Rahman,
Kuttiyam Mukriyoda Hous:e_rAgattl - Applicants

(By Advocate: Sri K.B. Gangesh)’, :
. Versus
L The Administrator,
Administration of the Union Temtory of Lakshadweep,
Kavaratti-682 555.
2. Director of Health Services, | o
Directorate of Health Services,

Kavaratti — 682 555. -

3. Medical Officer in charge;13; « - .
Community Health Centre, ‘Agatfi ~ 682 553.

4. Medical Officer in (,harge Rajleandhl Spec1a11ty Hospital,

Agatti — 682 553. bouh e
5. Village (Dweep) Panchayat Agatt1 Island, represented by its
Executive Officer, 682 553, Respondents
ERASSEEE :

(By Advocate: SriS. Radhakrispnan)‘- '

83. -~ OA 791/2013 1 y::’.'%[f:.-;-.;ig

Fareeda Beegum M.L Meppada [lam,

Agatti Island. : ST | Applicant

:
Sy

weoon

(By Advocate: Sri K.B. Gangesﬁ) '
| Ve.rslius_

. The Admmlsu ator, ’

Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. |

2. Director of Panchayats, *
Department of Panchayats ';
Administration of Union Ferntory of Lakshadweep,
Kavaratti — 682 554. 'I!x.\-‘:_';;:‘ ‘



TR R
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3. Project Manager, Des1ccated Coconut Powder Unit,
Lakshadweep Development Corporatlon Ltd.,
Agatti, Kavaratti — 682 554.5~

4. The Deputy Director (Admn ) Lakshadweep Development
Corporation, Kavaratti — 682 554.

5. Village (Dweep) Panchayat

Agatti Island, represented by its Lxecutlve Officer,

682 553. Bk Respondents
(By Advocate: Sri S. Radhakristinan)

84. OA 822/2013

B.P. Navas, Aged 27 years, S/o: Kasxﬁ'ijM P,
Valiyapura House, Kilthan Island P O
U.T. of Lakshadweep. SRR : Applicant

(By Advocate: Sri P.V. Mohanan) = .©

i"VersuS
1. . The Administrator, |
UT of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayat, ..
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti — 682 555.

3. The Principal, Govemment ngher Secondary School,

Kilthan Island — 682 556.: . :-'" Respondents
(. By Advecale @ S S R&é/*‘(m‘\w\)
85.. OA 880/2013 2

Muthukoya N.P
Nalakapura, Kiltan Island. i | .
Union Territory ofLakshad.wee-f)—‘ 682 558 Applicant

(By Advocate: Mr.Shabu Sreedha":r_an) -
Versus. -
. Union Territory ofLakshadweep represented

by the Administrator ,
Kavaratti Island — 682 555 i



(By Advocate: Mr.S. Radhakrlshnan)

86.

l
: /
(

‘Director of Panchayath

Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Admmxstt atlve Officer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555
...] i
The Prmmpal -
Government Senior Secondary School
District Panchayat, Kiltan Island
Union Territory of Lakshadweep 682 558 Respondents

|
()A 898/2013 o

K.C.Abdul Khader i e

Kulikaraya Chetta HouseJ )
Chetlat Island

- Union Territory of Lakshadwe“éi) 682 554 Applicant

Ak

g

(By Advocate: Mr.Shabu Sreedh"r‘an)w

—

Versus o

Union Territory of Lakshadweep represented
by the Administrator — ni: L
Kavaxatu Island — 682 555

The Director of Panchayat‘hL
Union Territory of Lakshadweep
Kavaratti Island — 682 555

The Senior Admlmstratlve Officer

Education (District Panchayath)

Union Territory of Lakshadweep

Kavaratti Island — 682 555‘* daw

The Principal ol r ar

Government Senior Secondary School

District Panchayat, Chetldt Island _
Union Territory ofLakshadweep 682 554 Respondents

l 3 ;1.. l

(By Advocate: Mr.S. Radhaknshnan)

..l '



87.
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OA 904/2013

Kadeeja C.P
Cheriyapurakad
Kalpeni Island

(By Advocate: Mr.K.B.Gangesh) | © '

o

Versus

The Admmlstx ator

Administration of the Union Terr1tory of Lakshadweep

Kavaratti — 682 555

Sub Divisional Officer =
Office of Sub Divisional Officer
Kalpeni Island - 682 554 =" .

The Director (Rural development).
Department of Rural Development -
Administration of the Union Territory
of Lakshadweep, Kavaratti “ 682 555

(By Advocate: Mr.S.Radhakrishndn).

88.

I

" 0A 905/2013

Abdul Khader C. o
Chekkiriyammada House - -
Agatti [sland ' F;&,

Bugar Jamhar T.P
Theklapura House
Agalti Island

(By Advocate: I\4r.K.B.Gangesh) : i

1

“Versus .

The Administrator

Administration of the Union Temtoxy of Lakshadweep

Kavaratti Island — 682 555 R

Director of Panchayaths ~ © ;- .
Department of Panchayaths *

Administration of the Union: Terrltory of Lakshadweep

Kavaratti Island - 682 555 * -

Applicant

Respondents

Applicants



Project Manager ‘

Desiccated Coconut Powder Unit

Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682 555

The Deputy Director (Admn)

Lakshadweep Development Corporatron
Kavaratti — 682 555 % . &

Village (Dweep) Panchayath
Agatti Island represented by its

-Executive Officer - 682.553 =

(By Advocate: Mr.S.Radhakrishnan) o

89.

I

0OA 939/2013

Safiyullah K.C. o
Kuttiyachada House -+
Kalpeni Island

Saifulla M.1 ,_
Melaillam House :
Kalpeni Island

Kunhikoya M.V
Mathil Valiyammada House -
Kalpeni Island fi-??,!- o

Kidave K.O
Kakkachiyoda House
Kalpeni House

(By Advocate: Mr.K.B.Gangef’sh)

Versus

The Admmrstrator

Administration of the Umon Terrrtory of Lakshadweep

Kavaratti Island - 682. 555 )
Director of Panchayaths _
Department of Panchayaths

Administration of the Union T emtory of Lakshadweep

Kavaratti Island - 682 535..-

Lakshadweep‘ Buildirrg :D.}ev:elopr'nent Board
Union Territory of Lakshadweep
Kavaratti 1epresented by its Secretary 682 555

Respondents

Applicants
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The Technical Officer -
Lakshadweep Building Development Board

. Kalpeni Island - 682 553

Village (Dweep) Panchayath -
Kalpeni Island represented by its

Executive Officer - 682 553 Respondents

(By Advocate: Mr.S.Radhakrishnan) -

90.

1.

OA 942/2013

Mohammed Ashik
Palliyat House
Androth Island

Abdul Latheef . ]
Karakunnel House 7
Androth Island - '
Mohammed Ubaidulla . elnn
Chodath House o
Androth Island o

Mohammed Fathahulla 'y
Karachetta House e

Andloth Island w Applicants

(By Advoeate Mr.K.B. Gangesh) “

Versus |

The Administrator
Administration of the Umon Terrltory of Lakshadweep
Kavarattl Island — 682 555

Director of Panchayaths

Department of Panchayaths

Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by itsf Secretary — 682 555

The Technical Officer
Lakshadweep Building Development Board
Androth Island — 682 554.
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Village (Dweep) Panchayath
*Androth Island represented by its
Executive Officer -.682 554

(By Advocate: Mr.S.Radhakrishnan)

91.

I

OA 952/2013

Abdul Salam N.P

Casual Labourer

Power House, Kalpeni

Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

C.K.Attakoya .

Casual Labourer

Power House, Kalpeni . -

Residing at  Chakakeel House

Kalpeni, Union Territory of Lakshadweep

P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
Hamza Koya P

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)

Versus

Union of India represented by the Secretary
to Government of India

Ministry of Home Affairs

New Delhi — 110 001 :

The Administrator

Union Territory of Lakshadweep
Kavaratti — 682 555

Executive Engin'eer
Department of Electricity ,
Kavaratti, Union Territory of Lakshadweep

Respondents

Applicants



12:0
4. Junior Engineer,
Electrical Section, Kalpeni
Union Territory of Lakshadweep Respondents
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep - Applicant

(By Advocate: Mr.P.V.Mohanan)
Versus

1. The Administrator
Union Territory of Lakshadweep-
Kavaratti — 682 555

2. Director (Rural Development)
Department of Rural Development
Administration of the Union Territory of Lakshadweep
Kavaratti — 682 555

3. Director of Panchayath
Department of Panchayath _
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 Respondents

(By Advocate: Mr.S.Radhakrishnan)

93.  0OA 1202/2013

1. Akathar Ahammed K.K
Internal Inspector
Agricultural Department, Kalpeni
Kunnamkulam House |
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island
Union Territory of Lakshadweep



|21

'. ~ Fareeda Beegum P.V

Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni

Pentamveli House.

Kalpem Island

Union Territory of Lakshadweep Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus

l. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

2. Director of Panchayath
Department of | Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

3. Agricultural Officer
District Panchayath (Agriculture)
Kalpeni Island — 682 557

4, Chief Executive Officer
District Panchayath

Kavaratti — 682 555 - | Respondents

(By Advocate: Mr.S.Radhakrishnan)

94.  0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya

Casual Labour, Electrical Section,
Kalpeni.

Residing at Chemmanam Pally House _
Kalpeni v Applicant

(By Advocate: Mr. Hariraj M.R)

Versus

[ The Umon of India
Representcd by the Secretary to
Goveérnment of India,

Ministry of Home Affairs
New Delhi — 110 001.
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2. .The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555.

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of
lLakshadweep — 682 555.

4 Junior Engineer,
Electrical Section - .
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

Thesc applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.K.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for
the last 10 to 20 years while in the case of a large number of others, such
engagements are for's o 10 years and others are for two/three years or less.
But in majority of the cases (in 80-Original Applications), these casual
employees were ¢ngaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis. Therefore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have be&n-rctrenched on completion of the period of engagement,

the prayer is for issucr\c} direction to re-engage them.
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3. The short question that arises for consideration in all these Original
Applications is whether the applicants are entitled to get their services

regularized.

4. It has been noticed already that in maj_ority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Panchayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and another
Vs. Naderkoya and others — 2005 KHC 248. It is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of vari_ous High Courts, the services of the applicants are not liable to be
regulafized since they were admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

5. In the other batch of cases in which the applicants have been
engaged by the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized.
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

I Secretary, Stale QfKarnazakd& Others Vs. Umadevi and Others -
(2006) 4 SCC 1.

2. State of Rajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Bihar and Others -
(2010) 4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 1 0SCC 1.
5. R.N.Nanjundappa Vs. T.. Thimmiah — (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma -A2012 KLT 294.

Non-Panchayath Cases
OA 212,266, 268, 299, 325, 347,354, 366, 372, 380, 488, 499, 509
& 1225 of 2013.

7. 1In the above cases, the applicants have been admittedly engaged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests, Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997, 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as éasua] employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicanté have vaguely contended that such a process was
in fact undergone. However, in those cases also, no material has been
placed before us in support of the above contention. Similarly it is not in
dispute that such engagements were not made agéinst- sanctioned posts. In

short, this process of casual engagement on daily wage basis for §9 days
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'%s been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record l§h~at a
large number of such casual efnployees had approached this Tribunal in the
'90s seeking regularization or absorption. We have been informed that
~ some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with iséues relating to absorption, -regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in éublic
employ'ment dehors the constitutional scheme of public employment. The
Apex Court exhorted all the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and éppointments. It was further
observed that it would be erroneous to merely consider equity for é handful
of people who have approached the Court with a claim, while ignoring
equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointmegpts as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
queétion of regularization of the services of such irregularly appointed
employees be considered on nﬂerit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071,
R.N.Nanjundappa ~ (1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 - as a one time measure.
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10. A three judge Bench of th’ev"';'Apex Court in Official Liquidator Vs.
Dayaﬁand & others had, after noticiﬁg some of the judgments/orders of the
court which"teok a different view from the law settled in Umadevi,
observed that those cases yyere illustrative of the non-adherence to the rule |

of judicial discipline which is sine qua non for sustaining the system.

11, In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had

 held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. When a departure is
made for not scripulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.” '

12. In the above case (Harminder Kaur), the appellants we're school
teachers and they were appointed by the Education Department of
Chandigarh on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against sanctioned
post. The Apex Court while concurring with the view taken by the High
Court h?i;'-_d that initial appointments of the appellants were made in gross
violatiorij_: of the provisioné contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16..Howe§{er, taking
note of the admitted poéition that 800 posts of teachers were lying vacant,
the Apex Court expressed the hope that the plight of the appellants would
also be taken into account by the administration and consider the

desirability of relaxing. the age—liinit provided i‘n‘ the Rules.
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13.  In Nanjundappa (Supra), the Apex Court had held thus:-

 ~[f the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the. Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
1o the root of the appo[ntme;é{. Regulgrization cannot be said 1o be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of setting at rzqygh;f'._the rules.”

14.  We do not propose to burdenj@his'qrgier by referring to several other
decisions rendered by the Apex Court following the principles laid down

by the five judge Bench of the Apeﬁ C"'c'_)ur;' in Umadevi (Supra).

15. But one disturbing feature that has been noticed in this bunch of
cases is that  the 'authoritigés gqncémed, be it the Lakshadweep
Administration or the Village (Di/;.\’{‘__e'.e}:?) Panchayats/District Panchayats,
have not shown any anxiety about the séd plight of many of the employees
who have continued in service fpr bpe or itwo decades or slightly less. It
is also not clear whether any ;itteyﬁpt wés ever made to regularize the
services of those irregularly appomted e?néloyeeé who had completed 10
years of service as indicated m Péfa 5§ of the judgment in Umadevi

(Supra) at that point of time.

16. Be that as it may, the fact remains that hundreds of employees in this
bunch of Original Applications }}avg"admittedly been Working for a decade
or more with routine technical Break of one or two days on completion of

89 days. It is true that the Administration or Panchayats may not require

the services of quite a numberqu those employees throughout the year; but

still it appears that many of them'have bgg’n allowed to continue.-Many of

them have been engaged in ogie scheme or the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Administration on its own by utilizing the funds available with it.

The Administration or Village (chep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departments’ under them. It has been noticed that in some of the
departments, the casual employees have been working apparently against
regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17. Learned counsel for the respondents has submitted before us that the.
policy of the Administration is to give minimum employment to maximum
number of jobless people at least for a few days in a year by engaging them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of be'ing regularized or absorbed, are being kept on
tenterhooks like this ? The Very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the attitude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.
Panchayath Cases

18. In the other bunch of 80 Original Applications, in which the
applicants “have been engaged by Village (Dweep) Panchayats or District
Panchayat, the main contention raised by the learned éounsel for the
Administration is that this Tribunal has no jurisdfction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some bcasual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
approached this Tribunal, aggrieved by the failure of the Union of India
and the Lékshadweep Administration in granting thém temporary status
under the Scheme for Temporary Status & Regularization introduced by
the Union of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water
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to the local residents of Agathi Island were initially undertaken by the
Public Works Department. Later, it was entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditur¢ and the
Society used to manage the S.cheme. Later, Island Councils were brought
into existence as per Island Council Act. Still later, the Councils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 éf the Lakshadweep Panchayat Regulation, 1994 and during
the year 1995 all the assets and liabilities of the Island Council of Agathi
were transferred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village
(Dweep) Panchayat. The casual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were bein‘g paid by the Panchayat from the fund available with it.
After considering the claim of the casual labourers, the Tribunal issued the
following _amohg other direét_ions:-

a) The Second respondent i.e. the Lakshadweep Administration

~would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 and prescribe it prospectively to the Panchayats for granting
temporary status 10 casual labourers as per the parameters of the
scheme.

b) The first respondent, i.e. the Union of India in the Ministry of

. Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue’of these orders and until the Lakshadweep
- Administration prescribes the scheme (o the Panchayats for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of ’
the regular vacancies in Group D which would be kept reserved for
the regularization of the casual workers under the scheme.

(d): No casual workers, including the applicants, who are in the
service of the Panchayats-on the date of issue of these orders would
be retrenched on the face of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. The Division Bench of the High Court while allowing the Writ

Petition filed by the Administration noticed that another Bench of this
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Tribunal in Original A\pplicat"ior’lfs ;Nc').1297 & ‘218 of 19

identical relief claimed by some o','fh.e,r casual labourers, holding thus:-

21,
Court in O.P.N0.28776/2001. Still later, OA No.1008/1997 and OA
No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

r

"We have carefully pemfsed the p!e&dz‘ngs and other materials on

" record. We have also given our anxious consideration to the rival
- submissions. We find that in both these O.As under consideration,

the applicants were engaged by the Island Council of

Androth/Minicoy. They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of Androth/Minicoy.. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported 1o be appointment orders and the subsequent service
certificates. We have good reason 1o reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration................ :

In the case on hand the applicants were not employed against

any posts sanctioned by the administration and that would make all

the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been employed since the Village (Dweep) Panchayat
authorities considered it expedient to give employment 10 them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persons...............

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
to those sanctioned by the Administration could be considered
regular. As matiers siand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to
prevent misapplication of funds granted to the Village/District
Panchayal for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. ”

98 had rejected an

The above decision was confirmed by a Division Bench of the High

Court in 7(9).P.No‘,35 164/2001.
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22. - After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction to frame scheme for absorption of casual employees in
the service of the Panchayat. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no
hesitation to hold that the Tribunal has committed a grave error in
giving direction (o Lakshadweep Administration to adopt the
Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it
prospectively to the Panchayats for granting temporary status to
casual labourers. The direction given to the Panchayat not to effect
any appointments till the Lakshadweep Administration frames
Scheme, is illegal and do not fall within the jurisdiction of the
Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on the face of availability of work falls -
within the domain of the Administration. In such circumstances, the
order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Pénchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive

Officers.

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some

of the orders of appointments were cancelled by the successor Committee

~in office of these Panchayats. More importantly, fresh engagements are

being  made on political basis and some of  the

disengagements/retrenchments also have political colours.



25.  In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statement, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Territory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. The learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argu.ment that the Panchayats are veste:! with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regular‘ize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats are not vested
with the power to create any post without prior approval of‘ the

Administration.

26.  Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Parichayats as well.

27. Learned counsel! for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchayat (Grant-in-Aid) RLxles,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Administration sanctir(‘)ns 'Grant-in-Aid", it is
for the Panchayat to execute the various works  like road

construction/repair/maintenance, ~ water  supply,  drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayats can engage workers and therefore
necessarily the Pémchayats have the power to regularize or absorb casual
workers, especially after- the introduction of the Lakshadweep Panchayats
Regulations, 1994, The learned counsel has invited our attention to
Article 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learncd counsel as well, since it has already been noticed that

going by the decision'.in Naderkoya (Supra), this Tribunal has no

~jurisdiction to entertain this bunch of Original Applications relating to

employees who were engaged by the Panchayats.

28. Sfi N.Unnikrishnan who ap,pearsl for the applicanfs in OA 394/2013
has raised a further contention that the casual labourers who have been
working for more than 240 days in a calender year are entitled for
protection under Chapter V (a) of the Industrial Disputes Act and that their
services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29.  The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true that the applicants in
all these cases, whether in the catégory of Panchayat or non-Panchayat,
have been working on casual basis for a large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a.few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuiﬁg on the

basis of interim orders passed in these cases.
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When these cases had come up for consideration before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

‘9. Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed: in
some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill: some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning for a long time without the intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all;
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed. :

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under :- -

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/ITI and the like and also those who have been
inducted under specific schemes

(b) Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works: This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service. -

(c) Those who have been engaged under one scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those who come within (a) or (b) above. :



135
(d) Those who come undef the MGNRGS scheme

(¢)  Those who are mere casual labourers not falling under any of
the above. '

11.  Of the above, disengagement of the existing casual labourers
and replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they have to be rotated. And in their place, for 89
days, those in the waiting list (wardwise/Islandwise) may be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decision communicated to such individuals.

12. Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the 'scheme itself was affording employment for a
period of a minimum of 100 days, -which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter g/vmg them a notice of two
weeks before disengagement. :

13. - In respect of (c), if the scheme under which the casual
labourers have been engaged provides for certain conditions
precedent for disengagement, it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders.

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The disengaged casual
labourer (as contended by the counsel for the applicant in OA No,.
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date of hearing and confirmation given on the next date of
hearing.”

31. Pursuant to the above 'order, the Panchayats/Departments have
issued certain circulars which are marked as Annexure A5 to A8 in OA
300/2013. Apparently, some attempt has been made to categorize the
labourers group-wise as delineated in the above interim order. Thereafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunal and those Original Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the



ERRIETS *’éféﬂ*%wm«m* :

BT |

judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, contéhding, inter-alia, that its'poiicy 1S {0
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32.  The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been

noticed already that there is nothing on record to show that the applicahts
| had been engaged 'agains£ any sanctioned posts or that they were SO
engaged after undergoing regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. It may be true that the Administration or Panchayats in"their
anxiety to give some solace,to a large number of unemployed people might
have engaged these applicénts on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cannot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by th_e catena of decisions referred to above, if can.’not“ be
held that the applicants are entitled to get their services fegu‘lariied.i [t has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they havevcontinued in service

for a large number of years.

33. But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis

for more than a decade or two. S’imilarly, the plight of those employees
| who have been working on casual basis for the last 5 to 10 years is also

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualifications to the extent
possible when fresh recruitments are'being made. It shall be ensured by the
Administration that the entire process of engagement of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Approptiate
guidelines/regulations can be formulated for engagement of casual
employees in the projects (either seasonal or otherwise) that may be
implemented in the island.

34, We refrain from issuing any other directions since, in our viéw, it
falls within the domain of the Administration. However, the Administration
shall address :the.issue relating to all these employees who have been toiling
for years together on casual basis; with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making
regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is “held that this Tribunal does not have jurisdiction to
entertain them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications

are, therefore, dismissed.

37.  The interim ordets in force as on today shall remain extended till
April 4,2014, !

Sd-___ Sdl
K.GEORGE JOSEPH | JUSTICE A.K.BASHEER
ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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